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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

14
nd

 FEBRUARY, 2020 
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THE PATENT OFFICE  

KOLKATA, 14/02/2020 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trad e Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government  of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumb ai-patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada B havan, 
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, D elhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 

 

 

 

mailto:cgpdtm@nic.in
mailto:chennai-patent@nic.in
mailto:mumbai-patent@nic.in
mailto:kolkata-patent@nic.in
mailto:delhi-patent@nic.in
http://www.ipindia.nic.in/
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 14/02/2020 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰrᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@ni c.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 0 91 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉχ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩ )χ ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201911003570 A 

(19) INDIA  

(22) Date of filing of Application :29/01/2019 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : A DEVICE AND METHODS FOR USING POLLUTANTS AND SOURCE OF POLLUTION AS 

POLLUTION ABATEMENT AGENTS 
 

  

(51) 

International 
classification  

:H01M0010440000,G11B0017049000,G03G0015080000,A24D0003060000,B65D0006220000 

(31) Priority 

Document 
No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 
No 

        Filing 

Date  

:NA 
:NA 

(87) 

International 

Publication 
No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  
        Filing 

Date 

:NA 
:NA 

(62) 
Divisional to 

Application 

Number 
        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)Persapien Innovations Private Limited 
      Address of Applicant :Plot No. 171, Ground Floor, 

Block- SU, Pitampura, Landmark Near Petrol Pump, 

Delhi North West - 110034, Delhi, India. Delhi India 
(72)Name of Inventor : 

   1)RANJAN, Shashi 

   2)SAHA, Debayan 
   3)AGARWAL, Yogesh 
 

(57) Abstract : 
The present invention relates to a device and methods for abatement of pollution by transforming or modifying pollutant in such a way that these pollutants are used 

itself as agents for pollution abatement. The modified pollutants interact with each other in such a way that facilitate removal of pollutants in a desired way from the 

given resource, such as air or water, to reduce pollution in that resource. The pollutants include particulate matters in air, dissolved solids in water, other types of 
pollutants mixed with mist, unwanted gases in air and unwanted materials in water etc. Figure-2  

No. of Pages : 14 No. of Claims : 11 
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(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.201911003662 A 

(19) INDIA  

(22) Date of filing of Application :30/01/2019 
(43) Publication Date : 

14/02/2020 

  

(54) Title of the invention : A SYSTEM AND APPARATUS FOR CONTROLLED SILVER IONIZATION OR SILVER ION 

DOZING IN WATER IN WATER PURIFIER AND METHODS THEREOF 
 

  

(51) 

International 

classification  

:H01M0010440000,G11B0017049000,G03G0015080000,A24D0003060000,B65D0006220000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of 

Applicant :  

   1)HSIL Limited  
      Address of 

Applicant :Delhi 

Rohtak Road, 

Bahadurgarh  124507, 

Jhajjar, Haryana Delhi 

India 

(72)Name of Inventor 

: 

   1)Amanjit Singh 

   2)Nikhil 

Maheshwari 
 

(57) Abstract : 

The present invention relates to a system and method for measuring the flow rate of water and adding desired amount of silver into the 

water by a micro controller. More particularly, the present invention relates to monitoring of flow rate of output water thereby 

controlling the dosage of silver ions. Refer to Figures 1-2.  

No. of Pages : 10 No. of Claims : 5 
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(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.201911003948 A 

(19) INDIA  

(22) Date of filing of Application :31/01/2019 
(43) Publication Date : 

14/02/2020 

  

(54) Title of the invention : METHOD AND SYSTEM FOR NON-AUDIBLE HORN SIGNAL GENERATION 
 

  

(51) 

International 

classification  

:H01M0010440000,G11B0017049000,G03G0015080000,A24D0003060000,B65D0006220000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 
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(57) Abstract : 

The present subject matter refers a system (200, 400) for communicating a radio-signal for generating a horn. The system comprises 

an oscillator (204) for generating a low-power signal at a pre-determined frequency based on triggering by a user-operable switch (SI). 

A semiconductor switching element based gate-driver circuit (206) is provided for driving a power semiconductor-switch (208) based 

on the low-power signal and thereby switching ON the power semiconductor-switch (208). A transmitter (212) is provided for 

transmitting a modulated radio-signal based on the switched ON state of the semiconductor-switch and in accordance with said 

predetermined frequency to enable generation of a sound of a predetermined decibel (dB) level of an acoustic horn at a receiver end. 
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(57) Abstract : 

An improved seat for a railway coaches is disclosed. The disclosed seat is based on a pad assembly 202 having bolts 302 and locking 

hooks 304 fitted on underside of the pad assembly 202; and a base frame 204 to support the pad assembly 202. The base frame 204 

includes holes 306 and lock plates 308 fitted on upper side of the base frame 204. The bolts 302 and the locking hooks 304 of the pad 

assembly 202 and the openings 306 and lock plates 308 of the base frame 204 are adapted to enable detachable fitment of the pad 

assembly 202 over the base frame 204 such that the locking hooks 304 are engaged with the corresponding lock plates 308 and the 

bolts 302 get inserted into the corresponding openings 306 of the base frame 204. 

No. of Pages : 21 No. of Claims : 10 



The Patent Office Journal No. 07/2020 Dated  14/02/2020                                    8520 

 

(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.201911025904 A 

(19) INDIA  

(22) Date of filing of Application :28/06/2019 
(43) Publication Date : 

14/02/2020 

  

(54) Title of the invention : FUNGICIDAL COMPOSITIONS AND METHODS RELATED THERETO 
 

  

(51) 

International 

classification  

:A01N0043100000,A01N0043080000,A01N0043360000,A01N0043400000,A01N0055000000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant 

:  

   1)INSECTICIDES 

(INDIA) LIMITED  
      Address of 

Applicant :401-402, 

Lusa Tower, Azadpur 

Commercial Complex, 

Delhi - 110033, India 

Delhi India 

(72)Name of Inventor 

: 

   1)Rajesh Aggarwal 

   2)Dr. L.C. Rohela 
 

(57) Abstract : 

There is a need in the art for a pesticidal composition which exhibit excellent fungicidal activity towards a wide range of agricultural 

pests even at a low concentration, better selectivity, lower undesirable impact, lower production and market cost etc. The present 

invention satisfies the existing needs, as well as others, and generally overcome the deficiencies found in the prior art. 
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(57) Abstract : 

A Hydroelectric Power Generation plant is provided that utilizes a inner tank as compressor in a first tank on order to pressurize the 

water in the inner tank and use the pressurized water on a turbine to drive an electric generator for producing electricity. Flowing 

water is collected from the turbine and pumped back to a first tank to be used again for driving the turbine. 
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(57) Abstract : 

The present invention relate to a solar powered aircraft for collection of more solar power without any additional solar cells to 

improves the performance of a solar powered aircraft. The solar power aircraft an additional control surface 'auxiron' to introduce a 

counter Y-force in the aircraft during banking and with the help of auxiron, the aircraft is capable of banking itself without any 

sideslip or significantly reduced sideslip. 
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(57) Abstract : 

The present invention relates to the field of snubber circuits in flyback converter. More specifically the invention provides a 

regenerative snubber circuit in flyback converter and other converter. A regenerative snubber as accordance to the present invention 

uses one low side switch that is driven from the same PWM signal as that of the main switch to minimize the requirements of 

additional components and an additional coupled winding provides the compact and cost-effective solution for snubbing the circuit. A 

delay-based approach helps in achieving the Zero Voltage Switching operation of the main switch of flyback converter and other 

converter, further reducing the turn-on losses, thereby improving the conversion efficiency. 

No. of Pages : 34 No. of Claims : 11 



The Patent Office Journal No. 07/2020 Dated  14/02/2020                                    8524 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011000793 A 

(19) INDIA  

(22) Date of filing of Application :08/01/2020 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : SMART DUSTBIN-SANITATION & SOLID-LIQUID WASTE MANAGEMENT 
 

  

(51) International classification  

:G01N 

29/00 

G01F 

17/00 

G01D 

11/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR. VIKRAM B ALI  
      Address of Applicant :79/A, SHIV ENCLAVE OPPOSITE 

UDASIN ASHRAM, NANGLOI ROAD NAJAFGARH NEW 

DELHI-110043, INDIA Delhi India 

   2)DR. SHIVANI BALI  

   3)SONALI MATHUR  

   4)DR. GURULINGAPPA M PATIL  

   5)DR. KAKOLI BANERJEE  

   6)DEEPTI AGGRAWAL  

   7)MAHBOOB ALAM  

   8)AJAY KUMAR VERMA  
(72)Name of Inventor : 

   1)DR. VIKRAM BALI  

   2)DR. SHIVANI BALI  

   3)SONALI MATHUR  

   4)DR. GURULINGAPPA M PATIL  

   5)DR. KAKOLI BANERJEE  

   6)DEEPTI AGGRAWAL  

   7)MAHBOOB ALAM  

   8)AJAY KUMAR VERMA  
 

(57) Abstract : 

The subject matter disclosed herein relates to a smart dustbin. Particularly the invention discloses a smart bin which is capable of 

setting alert to admin and perform necessary actions. The smart dustbin (01) comprising Arduino board (21) having one or more 

sensors (02) for sensing an amount of waste and a LED screen (22) with automated lid (23) and an environment within the waste 

container (03), a data processing unit (17) for processing sensor signals indicative of the amount of waste (10) and the environment 

within the waste container (03), a communication interface (05) for enabling the sensor device (07) to communicate information 

corresponding to the sensor signals to a remote location (11). Also, the platform is capable to provide android phone local user to login 

on portal and register a dustbin in their locality. To be published with Fig. 1 
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(57) Abstract : 

The present invention is related to a stable agrochemical soluble liquid composition comprising an effective amount of active 

Gibberellic acid in an amount ranging from 0.2 to 0.6 weight percent ratio with respect to said composition. The present invention is 

also related to a process for the preparation of said stable agrochemical soluble liquid composition, having significant efficacy as a 

broad agrochemical utility in many crops, with low residual and persistence level along with no phytotoxicity to plants. 
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(57) Abstract : 

The purpose if this invention is to design and develop a system for energy efficient smart communication technologies for next 

generation wireless communication technology. In this system millimeter waves and sub millimeter waves technologies are used for 

indoor communication system. Solar lights are effectively utilized and artificial intelligence techniques are used to manage the 

effective utilization of the technology in an energy efficient way. 
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(57) Abstract : 

The Extra High Voltage safety/protection cum Attacker wearing suit/suits is/are invented accordance with Faraday Cage Law. A 

conductive metalic chain is used to create the mentioned suit/suits to protect us from extra high voltage and work as an attack mode to 

defend us from our enemy or harmful incidents. Therefore, it has been named as Extra High Voltage safety/protection cum Attacker 

wearing suit/suits. It may be designed at different votage, current and power ratings. Several types of safety/protection/attacker 

wearing suit/suits can be created and manufactured using different methods under the invented technology. For example:-  Instant 

women safety/protection wearing suit/suits  Extra High Voltage protection wearing suit/suits  Extra High Voltage Attacker wearing 

All the mentioned wearing suit/suits has/have one loop or more loops to make it more and more safe in use and maintenance. When 

we put off the mentioned suit/suits, the loop/loops is/are incomplete, therefore, it cannot attack. After wearing it, it has an attacking 

power. Thus loops are must be completed to be in function for protection/attack.  
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(57) Abstract : 

A static and moving object detection system comprise of at least one video capturing unit associated with the system for recording 

video of nearby surrounding(s) in both normal and abnormal conditions, a pre-processing module connected with the capturing unit 

that diminishes the size of the video by eradicating unnecessary data from the video, a video enhancer unit linked with the pre-

processing module for ameliorating visibility factors in the video, a feature extraction module linked with the enhancer unit for 

extracting aggregate channel feature(s) from frames of the video by a Gaussian filter, an object detection module associated with the 

extraction module for detecting object(s) from the frames by processing the feature(s), and a classification unit associated with the 

detection module for classifying the object(s) into static or moving object(s). Refer. To Figure 1 
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(57) Abstract : 

A moving object detection system comprise of at least one video capturing unit associated with the system for capturing video of 

nearby surrounding(s) in both normal and abnormal weather conditions, a pre-processing module connected with the capturing unit for 

removing unwanted data from frames of the video, at least two feature extraction modules linked with the pre-processing module for 

extracting invariant and robust feature(s) from the frames by a gabor filter, a processing unit associated with the extraction modules 

for analysing the feature(s) in order to detect one or more moving objects from the frames by a region based neural network protocol 

and a storage module connected with the processing unit for storing the feature(s), object(s) to generate a dataset in a benchmark 

format. Refer. To Figure 1 
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(57) Abstract : 

Present invention relates to a device for contamination detection in fuel supply into a vehicle. More particularly, the invention relates 

to a device which shuts supply of gasoline into fuel tank of a vehicle. According to an aspect of the invention, there is provided a 

device for controlling supply of contaminated fuel into a fuel tank of a vehicle, said device comprises of: a detection unit comprising 

of a filter paper placed over a glass dish, over a light intensity sensor; an estimation unit comprising of a microcontroller, powered by 

a power source; a light source; a display unit; a shutting device controlled by the microcontroller comprising of a valve placed 

between detection unit and the fuel tank, for blocking supply of contaminated fuel; wherein the detection unit, the estimation unit, 

light source is encapsulated in a capsule, characterized in that when gasoline is passed onto the detection unit, the estimation unit 

detects the purity and which is displayed on the display unit. Please see figure 1. 
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(57) Abstract : 

This invention relates to a system of Energy Aware Secure AODV Protocol for Reliable Routing in MANET. In the present era of 

mobile communication, Mobile ad-hoc network (MANET) is an extremely vigorous network. Nodes in the network are self 

configuring, sovereign and operate without any base infrastructure. Nodes can connect and depart the network at anytime. Nodes in 

MANET are often susceptible to failure thus making MANET open to threats and attacks. Nodes sometimes fall short to communicate 

data and start dropping packets during the communication. These nodes are responsible for unreliable routing in MANET. So there is 

a need to design a robust mechanism that would provide a secure and energy aware framework for data communication in MANET. In 

this paper a Energy Aware Secure AODV (ES-AODV) protocol is presented. This scheme increases PDR, Increases Throughput and 

decreases delay thereby enhancing the reliability in AODV based MANET routing. The work is implemented and simulated on NS-2. 
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(57) Abstract : 

According to the World Health Organization reports, heart disease is the leading cause of death worldwide. One of the main reasons 

behind this is the delay in the diagnosis of the disease. In this research work, a heart disease diagnosis system has proposed that will 

aid in the diagnosis of heart disease using clinical parameters in the early stages. Experiments have carried out using Cleveland and 

Statlog dataset, which is available on UCI (University of California, Irvine) machine learning repository. Three well-known classifiers 

Support Vector Machine, Logistic Regression and Random Forest has utilized along with nine algorithms of feature selection for 

disease prediction. The performance of three classifiers has evaluated in terms of accuracy, sensitivity, specificity, precision, recall 

and F-measure performance measures. The impact of various feature selection algorithms on the performance of classifiers has 

analyzed and the best feature selection algorithm has identified. 
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(57) Abstract : 

The present disclosure relates to a system and method for image security. The system comprises: a first data generation module to 

generate first data based on processing of chaotic tent map; a second data generation module to generate second data based on 

processing of Improved Salp Swarm Algorithm (ISSA); and a key generation module to generate a key based on processing the first 

data and the second data. Fig. 1  
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(57) Abstract : 

The present invention generally relates to combustion system. Particularly, the Invention provides an efficient Peripheral Vortex 

Reverse Flow Combustor with Coaxial Fuel Injection (PVRF-COAX) with low NOx and CO emission. The present invention 

provides a Peripheral Vortex Reverse Flow Combustor with Coaxial Fuel Injection (PVRF-COAX) and its method of operation 

thereof. Reference: Figs. 1, 2  
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(57) Abstract : 

The present disclosure relates to a system and method for automatic irrigation control. The automatic/smart/intelligent irrigation 

control is performed by acquiring, one or more soil parameters, from the sensors; matching, the acquired one or more soil parameters 

with the stored parameters, to identify a required level of irrigation; and activating, the pump to transfer the stored water, to irrigate 

the field. FIG. 2  
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(57) Abstract : 

The need for high resolution GIS data for various applications is to be met by progressively improving the Earth observation system capabilities. 

Satellites images used for regular remote sensing services are captured using Panchromatic (PAN) and Multi-spectral (MS) cameras. The PAN 

images have high spatial and low spectral resolution whereas MS images have high spectral but low spatial resolution. However, accurate geospatial 

information is required for applications related to change monitoring in the assessment of mudslides, damages due to flood, encroachments and 

resource surveying over agriculture, forest, urban land etc. In this context, fusion of MS/PAN image is essential to combine the spatial information in 

the PAN image and the spectral information in the MS image. It is proposed to formulate a fusion algorithm and optimization problem to preserve the 

spectral resolution and increase the spatial resolution. 

No. of Pages : 10 No. of Claims : 7 



The Patent Office Journal No. 07/2020 Dated  14/02/2020                                    8537 

 

(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.202011004561 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2020 
(43) Publication Date : 

14/02/2020 

  

(54) Title of the invention : ROAD CRACK DETECTION SYSTEM 
 

  

(51) 

International 

classification  

:G06K0009620000,G06K0009000000,G06T0007000000,G06K0009460000,G06N0003040000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant 

:  

   1)ABES Engineering 

College (032) 

Ghaziabad, UP 
      Address of 

Applicant :Campus -1, 

19th KM Stone, NH 24, 

Ghaziabad - 201009, 

UP, India Uttar Pradesh 

India 

   2)Dr. A.P.J. Abdul 

Kalam Technical 

University, Lucknow 

   3)Dr. Pankaj Kumar 

Sharma 

   4)Dr. Amit Kumar 

Agarwal 

   5)Rajnesh Kumar 

Singh 

   6)Ms. Madhuri 

Gupta 
(72)Name of Inventor : 

   1)Dr. Pankaj Kumar 

Sharma 

   2)Dr. Amit  Kumar 

Agarwal 

   3)Rajnesh Kumar 

Singh 

   4)Ms. Madhuri 

Gupta 
 

(57) Abstract : 

The invention disclose a road crack detection system of identifying crack in a convolutional neural network (CNN), the method 

comprising a road crake detection device installed in an automobile car for: training said CNN based on a dataset of each of a plurality 

of input image and a fine tune trained model, wherein said plurality of input images is collected from an open source; generating a 

feature map of a target image using softmax layer of CNN, wherein crack needs to identify in said target image; classifying said target 

image in at least one of image with crack or image without crack based on comparison of target image with respect to trained CNN; 

and segmenting said target image which is classified as image with crack into a plurality of regions based on a plurality of 

segmentation techniques. 
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(57) Abstract : 

The present invention is related to a system of multifunctional cart for health monitoring and movement of patient. The objective of present invention is to solve the 
anomalies presented in the prior art techniques related to wheel chair with health monitoring modules. The system provides a cart configured to convert into wheeler 

chair and bed according to needs or requirement of the patient health condition. 
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(57) Abstract : 

The invention is related to a synthesis of herbal formulation from Melia azaderach for the treatment of T2DM and the method 

producing such composition. The said composition comprising a mixture ethanol extracts of fruits, leaves and twig parts of this plant. 

The composition includes tritepennoids and flavonoids compounds and is capable to have potential antidiabetic activity. Triterpenoids 

and flavonoids from fruits and leaves respectively showed inhibitory effects on PTP-IB enzyme as well as glucose uptake stimulation 

in C2C12 myoblasts cells whereas ethanol extract of twigs part decreased blood glucose level in STZ induced Sprague-Dawley rats. 

The present invention provides a natural and herbal formulation that is safe without risk to health and environment. 

No. of Pages : 10 No. of Claims : 2 



The Patent Office Journal No. 07/2020 Dated  14/02/2020                                    8540 

 

(12) PATENT APPLICATION PUBLICATION 
(21) Application No.202011004627 

A 

(19) INDIA  

(22) Date of filing of Application :03/02/2020 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : EXCAVATION ARM WITH PARALLELOGRAM 
 

  

(51) 

International 

classification  

:F16M0011200000,E02F0003430000,G01G0021240000,B66B0013120000,B62M0009124200 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)GYAN SINGH 
      Address of Applicant :FAUJI 

COLONY, DUDHOOLA ROAD 

VPO-DHATIR / PALWAL 

HARYANA -121102, INDIA Haryana 

India 

(72)Name of Inventor : 

   1)GYAN SINGH 
 

(57) Abstract : 

AN EXCAVATOR CONSIST OF BASIC BANANA BOOM 12 WITH A PARALLELOGRAM ASSEMBLY 1,2,3, INTERMEDIATE BOOM 14 

is CONNECTED TO A SUPPORT PART 8 TO FORM PARALLELOGRAM, INTERMEDIATE ARM 15, SHOVEL STEM 16 WITH DIGGING 

IMPLEMENT IS CONNECTED TO A SUPPORT PART 86 WHICH CAN BE DRIVEN DIRECTLY OR INDIRECTLY INTO ROTATION 

ABOUT A VERTICAL AXIS 84. BUCKET IS CONNECTED TO SHOVEL STEM. THE INTERMEDIATE BOOM 14 AND INTERMEDIATE 

ARM 15 HAVING A COMMON ROTARY JOINT 7, UP/DOWN MOTION OF 14,15 &16 IS CONTROLLED BY PARALLELOGRAM 

ASSEMBLY 1,2& 3 RESPECTED TO VERTICAL AXIS 84 . THE MOST ADVANTAGEOUS IN ORDER TO CLEAN OR DIG A DEEP 

NARROW DRAIN OR TRENCHES ALONG WITH VERTICAL WALLS OUTSIDE EVEN AFTER ANGULAR ROTATION ABOUT 

VERTICAL AXIS 7. THE WHOLE INVENTION IS CAPABLE OF CONNECTED TO A BACKHOE OF BACKHOE LOADER OR 

EXCAVATOR. THIS MODEL IS CAPABLE OF PERFORMING INDEPENDENTLY MANY OPERATING PROCESSES, SUCH AS 

PARALLEL TO WALL DIGGING, EXCAVATION OF SILT WITHOUT DRAIN WALLS BREAKAGE, EXCAVATION PARALLEL TO AXIS 

84,PARALLEL SILT PUSHING OR PULLING, CRITICAL EXCAVATION SUCH AS ALONG ROAD SIDE TRANSFORMERS ,CORNERS 

ALSO GRABBING, DRILLING AND CHIPPING, OUR COMPLETE MACHINE HAVING ESSENTIALLY THREE MAIN SECTIONS, 

NAMELY - A CHASSIS CARRYING TRAVELING MOTOR PIVOTALLY CONNECTED WITH AN EARTH-MOVING MEANS, A 

COMPLETE SWIVEL UPPER CARRIAGE PROVIDED WITH A POWER GENERATOR AND A DRIVER'S SEAT, AND AN EXCAVATING 

BACKHOE WITH MOST UNIQUE INVENTION. DURING EXCAVATION, PARALLELING OF ARM 16 RESPECT TO AXIS 84 - CAN BE 

ACHIEVED BY USING PARALLELOGRAM ASSEMBLY 1, 2, & 3 OR BY HYDRAULIC CYLINDER USING HYDRAULIC VALVES, 

PARALLELOGRAM ASSEMBLY 1, 2, &3 IS BIT CHEAPER.  
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(57) Abstract : 

The subject matter disclosed herein relates to a smart garbage monitoring system. Particularly the invention discloses a smart bin 

which is capable of setting alert to admin and perform necessary actions. The present invention provides a sensor-equipped smart 

garbage monitoring system that reports its fullness and its physical condition. In one embodiment, the smart garbage monitoring 

system sends an alert indicating that an immediate service (e.g., cleaning) is required. The smart garbage monitoring system (01) may 

be equipped with a number of types of sensors, such as those for detecting garbage . level, to sense the presence of dry and wet and 

capable to detect the object. The MQTT makes the work easier and faster when compared to the Wi-Fi. To be published with Fig. 8 
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(57) Abstract : 

The present disclosure relates to selective based fast intra-coding. Embodiments of the present disclosure relates to: termination of at least one early 

CU; execution of block based intra prediction (BP); execution of boundary region based SAP (BRSAP) for one or more multimedia information; and 

calculation of a prediction for each block by using the BP and BRSAP. Fig. 2 
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(57) Abstract : 

A broken endodontic file retrieval apparatus comprises of an elongated body 1 with a first and second portion wherein the body is 

hollow in nature, a plunger 2 associated with the second portion wherein the plunger 2 reciprocates between the first and second 

portion, a curved needle 3 centrally aligned over the first portion via a needle hub 4, wherein the needle 3 is hollow in nature and is 

inserted inside a patientÊs mouth for performing endodontic practice, a wire 5 with a proximal and distal end wherein the proximal 

end is welded at tip of the needle 3 and distal end is knotted with the plunger 2 for creating a loop 6 at tip portion of the needle 3, 

wherein size of the loop is increased/decreased by the plunger in order to grip foreign particles from a root canal.  
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(57) Abstract : 

The present invention discloses a mechanically operated fluid level management system to control the inflow of fluid in a fluid storage 

tank. More particularly, the invention relates to a valve control system wherein a difference in pressure regulates the opening or 

closing of valve that allows fluid inflow in a fluid storage unit. Further, the present invention discloses a mechanically activated 

diaphragm wherein the diaphragm is seated on a valve and is kept in a closed position under normal circumstances. The upward 

movement of the diaphragm allows the entry of water in the water outlet passage that results in the filling of water storage unit. 
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(57) Abstract : 

The present disclosure of invention is present a system for prediction of setup security- failure of artificial lift using machine learning. 

The objective of the present invention to provide overcomes the inadequacies of the prior art design of artificial lift failure in oil well. 

The disclosed system comprises a well parameters extraction module, at least one artificial oil lift and a controlling unit. 
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(57) Abstract : 

By using a mark button in every group we may share our information to particular members belongs to this group. 
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(57) Abstract : 

An interactive conference system (100) for a conference room, the conference system (100) comprises a presenter device (112) 

associated with a presenter (302), one or more viewer devices (114) associated with one or more viewers, connected with the presenter 

device (112), a communication module (108) configured to enable communication between the presenter device (112) and the one or 

more viewer devices (114), a control module (102), a translation module (104) connected with the control module (102) and a speech 

recognition module (106) connected with the control module (102). [FIGURE 1A]  
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(57) Abstract : 

A self-adjusting stand (100) comprises one or more legs (102) having a respective first end (1022) and a respective second end (1024), 

each leg capable of extending and retracting independently and the respective second ends (1024) being adapted to be placed on a 

surface (202), a head (104) connected with the one or more legs (102) proximal to the respective first ends (1022), and adapted to 

mount an equipment (204), a motion control module (108) connected with the one or more legs (102), one or more sensors disposed at 

one or more positions on the one or more legs (102) and the head (104), a microcontroller connected with the motion control module 

(108) and the one or more sensors and a power source to provide electrical power to the motion control module (108), the one or more 

sensors and the microcontroller. [FIGURE 1]  
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(57) Abstract : 

A system and method for trapping insects comprises two stages, the first stage of which is a hollow chamber forming a trapping cage 

comprising plurality of fans each on a different plane whose exhausts are directed towards a central chamber. The central chamber can 

be of any 3 dimensional hollow shape such as sphere, cube or multi planed polyhedron on whose surface the fans will be mounted 

while the attractants are released within the chamber. Olfactory and other attractants are also used for more effectiveness of luring the 

mosquitoes. The main apparatus is then placed into a vessel /container which is essentially larger than the main apparatus itself and 

open at the top. This constitutes the second stage of the mosquito trapping system which is configured to be dark, warm and moist.  
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(57) Abstract : 

METAL TIN (ATHAVA) - FARMERS PILLOW TO REDUCE NECK PAIN Mrs.Swati Sandeep Kadu ABSTRACT: Background: 

Neck Pain prevalent and the impact is pervasive across a wide spectrum of occupations, as is evident from numerous studies 

conducted across the globe. .However, there are very few studies that document the prevalence of Neck Pain In India , As in rural 

villages Physiotherapist are not available. Metal tin (Athava) is available in farmers house, it can be used to reduce neck pain. Now a 

days cervical pillow in the market cost about more than3.,000 to 4,000INR, which is not affordable by farmer. Metal tin (Athava) cost 

maximum 200INR. It had been used by farmers, they have given feedback that their pain had been reduced by 70 to75% .People 

suffering from neck pain sometimes require Physiotherapy treatment. Cervical pillows can help relieve intense pain by providing 

natural and correct posturing in supine (back) and side-sleeping positions. On the basis of recent researches on the effect of different 

pillow with chronic neck pain found that soft pillows can support cervical lordosis, Similarly, the placing of the patients neck in a 

neutral position during treatment is desirable. This Metal tin(Athava)will fulfills all above criteria and can be use to reduce neck pain 

and also to reduce tightness of neck muscles. AIM & OBJECTIVE: The main objective of the invention is to used to reduce neck pain 

by maintaining normal curvature of spine MATERIAL & METHODE: Metal Tin(Athava) -Patient lying in supine position Athava is 

placed below the cervical spine at the level of C5-C6,C6-C7 for at least 15-20 mins for 3 sets for 3 repetition CONCLUSION: It is 

used to reduce neck pain by maintaining in normal posture, by use of metal tin which has curve on both side to maintain cervical 

lordosis it can be covered with soft cushion to reduce pressure. This can compromise pain-sensitive structures and produce waking 

symptoms, such as cervical pain and stiffness, headache, scapular or arm pain, this pillow will be cost. 
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(57) Abstract : 

The present disclosure provides system and method for associating identifiers to real-world objects. The system includes: a transceiver 

device to receive information associated with an image representing real-world object; and a hardware processor to: extract, by 

characteristic extraction unit, characteristic features from the received information; generate, by signalling unit, first set of signals, 

wherein the first set of signals associated with the extracted characteristic features; transmit, using a transceiver device, upon 

generation of the first set of signals, a normalization parameter for information associated with the extracted characteristic features to 

computing device; recommend for selection, by the computing device, of an identifier to the image; generate, by the signalling unit, 

second set of signals representative of selection of recommended identifier; and associate, upon generation of second set of signals, 

the selected identifier to image to register the selected identifier to image. 
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(57) Abstract : 

Title: INTEGRATED HIGH RESOLUTION TIMING SPECTROSCOPY SYSTEM WITH WIDE DYNAMIC RANGE BASED ON 

NEW METHOD OF TRACKING RAMP AND ADCS ABSTRACT [405] My invention is a new method for time interval 

measurement for high resolution timing spectroscopy system. Unlike the conventional methods, this new method makes use of 

tracking ramp generation circuit and high resolution ADCs with low conversion time of nearly 1 µs. The ramp output is sampled at the 

instant of START and STOP pulses and digitized with these ADCs to measure the time interval with resolution of ps. The system has 

been constructed using micro-controller based PC interface circuit. 
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(57) Abstract : 

A retractable core for casting of hollow sections and method thereof A retractable core for casting of hollow sections having variable 

thickness, variable cross sectional dimensions and protruded sections or restricted dimensions at the end openings and method thereof 

is disclosed in this invention. A retractable core assembly 4 for casting of long thin hollow sections comprises a refractory plate 3, a 

bottom core subassembly 5, a middle core subassembly 9, a top core subassembly 13, a center pipe 16, a bottom collapsible ring 17, a 

bottom end ring 18 and, a refractory pipe 21. Use of disclosed segmental retractable core and method for casting of said hollow 

sections improves surface finish of castings, increases dimensional accuracy of castings, minimizes casting defects, improves 

mechanical properties of casting, increases productivity and reduces cost of production. 
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(57) Abstract : 

The present invention generally relates to footwear which can be increased or decreased in size (length and width), specifically designed for use by children from infant 

age to teen-age. It is also well known and within common knowledge that, any child up and until his/her teens have feet that are still growing. Thus this invention aims 
to provide footwear have larger longevity while at the same laying down strong importance for comfort. Considering the above, it is imperative that one provides for 

footwear, that has the ability for for an increase and decrease in width while at the same time, equally giving importance to increase in the length of the size of the foot 

as also comfort. Keeping the above in mind, it is the primary object of the present invention is to provide footwear that can be increased or decreased in 
size(length/width), based upon the desire of the user while at the same time not compromising on the quality of the footwear and keeping the foot within the footwear, 

orthopedically sound. It is also the aim of the present invention is to provide an expandable footwear which may be incorporated into conventional oxford type shoes, 

boots or any special orthopedic footwear such as a corrective footwear or the like with the lengthening widening being quite simple to accomplish. Thus keeping the 
above in mind, it is the object of the present invention to provide a size adjustable footwear, enabling a novel means for the increase or the decrease in the width of the 

footwear of the user. Adjustability as well as increase and decrease in size, can be provided by various means as further detailed in the present invention. Thus present 

invention provides for expandable yet robust footwear, which can be adjusted based upon and to suit the need of the desirous user. 
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(57) Abstract : 

The present disclosure relates to organic and natural nutritional supplement composition that are substantially free from toxins, 

harmful chemicals, hormones, antibiotics, and any undesired artificial products which having increased bioabsorbability into the 

bodies of the athletes; and that helps to build and maintain lean muscle, aids weight loss, rich in protein, very low on lactose and fats, 

improves health of skin, hair, bones, etc., boosts immunity, increases energy and optimizes metabolic rate in athletes. The composition 

is harmless yet an effective nutritional supplement for athletes.  
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(57) Abstract : 

The present disclosure relates to organic and natural nutritional supplement composition that are substantially free from toxins, 

harmful chemicals, hormones, antibiotics, and any undesired artificial products which having increased bioabsorbability into the 

bodies of the athletes; and that aid muscle growth and recovery, boosts muscle strength, optimizes testosterone levels, increases 

endurance levels, fights stress and boosts energy in athletes. The composition is harmless yet effective nutritional supplements for 

athletes.  
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(57) Abstract : 

The coating of cobalt phosphate on solid substrate is carried out by using a new chemical method by optimizing parameters such as 

concentrations of cobalt and phosphate precursors, various adsorption, reaction, rinsing time periods, and deposition temperature. The 

XRD pattern shows amorphous coating of cobalt phosphate over both conducting and non-conducting solid substrates. Well covered 

elongated nanoparticles of cobalt phosphate are observed from FE-SEM analysis. Further, application of cobalt phosphate coating in 

electrochemical supercapacitive energy storage is demonstrated. 
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(57) Abstract : 

The present invention is a system which linked with medical devices for the complete solution of individual and public health, 

peripheral level data generated by equipments like weighing machine (8, 8(a)) (baby and adult) hemoglobin meter (10), blood pressure 

(9) etc. entered directly in system analysis will be done for individual for health status also facility level reports generated. The family 

registration (4) is first step after login and entering the basic detail of centre and employee and system generates individual specific 

ID. The present invention also provide solutions for monitoring of various health indicators which translate into identifying nutrition 

status, birth defect (19) screening, immunization anthropometric growth, communicable & non communicable disease status, high risk 

ante natal care and post natal care, morbidity and mortality audit. This system will digitalize the whole health & nutrition record of 

individual. 
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(57) Abstract : 

ABSTRACT AN ASSEMBLY OF A GYRATORY MOTION GENERATOR The present disclosure discloses an assembly of a self-

sustained gyratory motion generator, more particularly relates to the assembly of the self-sustained gyratory motion generator that is 

based on the principle of hand mill grain grinder (flour mill), wherein the said assembly uses predetermined arrangement and 

combination of shoulder plates, helical springs, connecting levers and magnetic field embedded together along with other supporting 

parts in an enclosed metallic casing. The assembly for gyratory motion generator is disclosed. An external force may be used initially 

to trigger the gyratory motion of the crank wheel of the assembly. After predetermined rotations of the crank wheel, the assembly 

shows tendency of gaining self-sustained gyratory motion without aid of external force or fuel. To be published with figure 1 
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(57) Abstract : 

ABSTRACT: Toothbrush bristle check enclosure an apparatus for checking the state of bristle of the toothbrush, toothbrush bristle 

check enclosure is a visual comparator which helps the user understands the state of the toothbrush bristle and the perfect time to 

replace the toothbrush when the bristle bulge and overlap the said contour. The toothbrush bristle check enclosure (1), (2), (3) have 

steps which are either differently coloured or coloured by different shades of the same colour. The toothbrush bristle check enclosure 

(10) has flat surface with colour, raised or grooved profile. Toothbrush bristle check enclosure (23) has a transparent surface with 

colour contour or raised, grooved profile or perforation in a contour form. 
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(57) Abstract : 

In democratic countries elections are integral part of government formation process. This invention is related with field of conducting 

government elections in a democratic country like India. The invention proposes new system and methodology for conducting 

government elections. The proposed method is an extension of existing ballot paper method. The government election process is 

conducted in two major steps viz. Voting and Counting. This invention is related with designing systems and methods to be used in 

Voting and Counting Process of the government elections. The invention introduces novel use of image processing technique to make 

ballot paper Counting Process more efficient and reliable. The proposed invention is helpful for reducing cost of conducting 

government elections as it doesnÊt require costly equipment such as EVMÊs and VVPATs at every Polling Booth. 
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(57) Abstract : 

Our invention titled: - Blood Group Identification Development System (BIDS). Our invention relates to identification of blood 

groups by the ABO blood grouping system. Antibody entrapped beads are used for identification of blood groups which is a dry 

method. It contains the various polymers and specific antisera (4). The antibody solution and various polymers are used in the 

preparation of antibody precoated beads. Antibody entrapped beads are prepared by mixing Sodium Alginate Solution (1) and PVP K-

30(2) in the proportion of 4:1 ratio respectively. The antisera solution (3) was added in the ratio of 2:1 to the solution mixture of 

sodium alginate (1) and PVP (2). The resulting mixture was dropped into a CaCl2 solution (6) (3%) via an 18-gauge needle at a 

temperature of 25°C. After 15 minutes, beads were collected by decantation and stored in the airtight container at 2-8°C of 

temperature. 
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(57) Abstract : 

The present invention relates to a concealed waste segregation system. The object of the proposed system is to provide a robotic 

segregation of the trash generated on public places like railway stations, bus-stops, malls, etc. with different sensors. In this system the 

types of garbage are senses on the picker itself so with the help of this setup the garbage can be segregate on the spot. This helps in 

further process like recycling and reusing of recyclables. This reduces the labor cost for manual segregation and maintains the health 

of the surroundings, as this system is concealed. Following invention is described in detail with the help of Figure 1 of sheet 1 

showing the block diagram of concealed waste segregation system.  
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(57) Abstract : 

Abstract This invention relates to Automatic cubitainer filling and capping machine. The invention mostly use It is used in any 

industry which requires cubitainer for liquids like hematology reagents & lab chemicals. It can fill from 05 ltr to 20 ltr of cubitainer 

which contains circular type opening or for liquid filling.  
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION During recent years, due to the technological advancements many sophisticated techniques have been evolved for assuring fast 

recovery of the patients in hospitals. Need for good patient care in hospitals, assessment and management of fluid and electrolyte is the most fundamental thing 
required. All most in all hospital, an assist/nurse is responsible for monitoring the electrolyte's bottle level. But unfortunately, most of the time, the observer may forget 

to change the bottle at correct time due to their busy schedule. To overcome this critical situation, an IoT based automatic alerting and indicating device is proposed 

where LASER - LDR pair as a sensor is used as a level sensor. The concept is based on the principle that the sensor output changes when fluid level is reducing below 
certain limit. When Fluid level is lower down from threshold value, the system will alert the observer through the display or/and mobile phone at the control room 

indicates the room number of the patient for quick recovery. The sensing mechanism is universal and optimized in terms of space and cost with respect to weighing 

sensor or sensor strip. Such a device will create assurance of non-harm condition to patients and also helpful to monitoring of data and such data can be stored and will 
be useful in future.  
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(57) Abstract : 

COMPLETE SPECIFICATION ABSTRACT We present a technique to distinguish enantiomers of chiral (optical active) materials by 

using interference rings. Traditionally, difference in absorption of left and right circularly polarized light is employed in circular 

dichroism spectroscopy to differentiate between optically active materials. These materials exhibit circular birefringence by rotating 

linearly polarized light in different directions. With little modification in Newton's rings set up and by using polarizer and quarter 

wave plate, we are able to differentiate between optical enantiomers. The method is simple and is based on finding refractive index of 

the materials with less than 40 µL volume.  
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(57) Abstract : 

A medical device (100) for macerating thrombus. The said medical device (100) includes a driving means (113). The driving means 

(113) includes a brushless DC motor with a lotless stator. Additionally, a rotating unit (109) having a proximal end (109a) for 

breaking and macerating blood clots is provided in the medical device (100). A pre-defined coupling means (117) being coupled to the 

driving means (113). The said pre-defined coupling means (117) includes a holding means (117a) and a securing means (117b). The 

holding means (117a) being tapered and possesses plurality of protrusions (10) and (12) at their end for holding the respective ends of 

the shaft (113b) and the rotating unit (109). FIG.1 
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(57) Abstract : 

Novel crescent shape hybrid boosters are designed as the sub-assembly of the launch vehicle, which provides an additional thrust to 

the launch vehicle during lift-off. The crescent shaped hybrid boosters are exactly fitted over the surface of launch vehicle, in turn 

there is no airflow in-between crescent shape booster and its contact surface area with launch vehicle. Hence, the crescent shape of the 

booster will provide lesser total drag compared to the conventional circular shaped booster, which will result in low propellant 

consumption in-turn long range of the launch vehicle during first stage or only during booster operation. The cost of the mission will 

be reduced to some extent, because of lower propellant consumption for the same range when compared with conventional boosters. 

Further, combustion can be controlled at any time during the flight and the launch can be aborted even after ignition and before liftoff 

during emergency. 
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(57) Abstract : 

The present invention relates to a system and method for fault diagnosis for fault identification in industrial applications wherein 

proposed system is bifurcated in two parts; in the first part industrial process control system is continuously observed for the 

performance, which is compared with the default parameters and the data set to which the process control system is calibrated and 

trained. The comparison output is considering as input to the system, the FPGA-based system monitors the degree of variations with 

respect to the expected outcome if there is any variations in the performance, it is noted in the list of the new data set and is used as 

input to the process control system for calibrations and in second part the newly created data base is used for fault diagnosis, fault 

correction and estimating life span of the machine. Following invention described in detail with the help of figure 1 of sheet 1 shows 

block diagram of proposed invention. 
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(57) Abstract : 

A METHOD AND AN AUTOMATIC CONVEYOR SYSTEM FOR TRANSPORTATION OF PACKAGED ITEMS ABSTRACT 

An automatic conveyor system (100) for transportation of packaged items is provided. The system includes a first conveyor assembly 

comprising a fixed side frame (102) and a plurality of fixed conveyors (104a, 104b, 104c, 104d) to transport items from a first end to a 

second end. The system includes a retrofittable conveyor trolley assembly (200) movably connected onto the fixed side frame (102). 

The system includes an inclined conveyor (202) configured to transport the packaged items from at least one fixed conveyor (104a) 

from the fixed conveyor onto a rotatable conveyor frame (204) with the help of a roller conveyor (302). The system includes the 

rotatable conveyor frame (204) configured to transport the packaged items to a third conveyor (206). The system includes a crane 

(300) configured to control the position of third conveyor (206). FIG. 6  
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(57) Abstract : 

ABSTRACT TITLE OF THE INVENTION Trash Collecting Ro-Boat India Ranks among the top 10 water rich countries for the fresh 

water content. India accounts for 18% of the world population and about 4% of the world's water resources and hence India is facing 

fresh water crisis. 14% of the world's surface area is being covered by the Indian ocean. 80% of the Indian area experiences rain of 

750 millimeters or more per year. India currently stores 6% of its annual rainfall or 253 billion cubic meters, while developed nations 

strategically stores 250% of the annual rain fall in arid basins. Out of India's 3,119 towns and cities, just 209 have partial treatment 

facilities and only 8 have full wastewater treatment facilities. The traditional method of collecting trash form stable water bodies is not 

so efficient and time consuming and labor intensive. The invention is designed to address the challenges of clearing the surface of 

stable water bodies and to reduce the cost of clearing. The trash collecting Ro-boat is autonomous system of aquatic vehicles used to 

clear surface of stable water bodies. The trash floating on the surface of. the water gets collected in the collection bin of Ro-Boat 

making it more efficient. The camera attached to it works as an Eye of the Ro-Boat making it more efficient for transmitting videos up 

to 2Km inside the stable water body. The eco-friendly device will not only help to clear the surface of stable water bodies but also 

helps to check PH, alkalinity, conductivity, temperature, and dissolved oxygen content.  
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(57) Abstract : 

ABSTRACT A system that promulgate mindfulness in people driving motorbikes about their removal of hand and distracted behavior 

while driving. It causes an accident many times because of carelessness. In this system has an Inductive proximity capacitive type 

sensor attached on left handlebar on gripper which has internal connection to ignition system. The sensor works only when vehicle is 

running mode and can't work in off mode. The sensor has connection to a LED and a buzzer which blinks and buzzes respectively as 

soon as the sensor senses absence of hand on handlebar. It alerts the driver by the blink of LED and buzzing sound, hence the system 

is given an alert and the ignition is turned off, after \ some specified distance so that it can put hands on handle otherwise behind 

vehicles can strike from back side. It alerts the driver to place back his/her hand on handlebar, once the hand is back on position the 

sensor senses it and the buzzer is stopped and also the LED is off It is a preprogrammed sensor given with connection directly to 

ignition system of motorbike, which is in work when vehicle is switched on. This modification in motorbikes would cost moderate in 

amount in its actual on road price.  
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(57) Abstract : 

Abstract The present invention relates generally an process for puffing-drying fruits and vegetables. The process includes removing 

the free water from fruits and vegetables, then putting the fruits and vegetables into a reaction vessel, ozonized water so that the all 

germs and pesticides were removed and The dehumidifire used in this dehydration process is specially made by membren technology.  
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(57) Abstract : 

Abstract: The direction of radiation emitted will be perpendicular to the direction you point antenna . This creates less signal strength 

in direction along length of antenna and more signal strength along direction perpendicular to antenna. So receiver experiences more 

signal strength when it is placed in that position. But in real time receivers are changing their position constantly hence difficult to 

implement. In proposed system we are rotating antenna in synchronization with receiver so that it experiences more signal strength. 

Here to locate receiver , we are using RADAR like small system. More the number of antennas greater the accuracy of position 

estimation. We can deal with multiple receivers easily with proposed system. A micro controller is used to do mathematical stuff, 

angle formulation,memory storage etc. 
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(57) Abstract : 

Abstract Present invention discloses a process for permanently reducing the inherent water content of biomass or any high moisture 

carbonaceous waste by means of proprietary hydrothermal treatment. In this process a biomass converted to biomass water slurry is 

heated to feedstock specific temperatures and the corresponding saturated steam pressure to permanently reduce the inherent moisture. 

During the process, the extracted water from the reactors has the wood vinegar properties and then these extracted water (wood 

vinegar) are reformulated by proprietary Bio-Fermentation process into stable organic soil augmentation products (SAP) that can be 

used in organic farming and organic agriculture and organic forestry management.  
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(57) Abstract : 

ABSTRACT PRINTER DEVICE The printer device (100) facilitates printing of uploaded documents at any location by a pre or post 

payments without compromising on the confidentiality of the document. Documents to be printed are uploaded through a user device 

(34) and the document(s) in the encrypted form is/are stored in cloud storage (35) through a user interface system (33) which also 

receives print preferences and thereupon calculates cost and provides a unique code. The unique code is to be inserted in any of the 

printer device (100) positioned at any location through the user input device (30). The payment can be done by selecting online 

payment option or offline payment option. Based on the unique code, the control unit (50) signals to initiate payment if the payment is 

pending. The control unit (50) commands to decrypt the uploaded encrypted documents and commands the printer unit (20) to print. 

(To be published with Figure 1)  
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(57) Abstract : 

Disclosed is a system (102) and a method for facilitating an operation by a user a is disclosed. A user orders one or more items from a 

platform. The system (102) determines one or more retailers with the order in a proximity of the user. Further, a retailer in the close 

proximity to the user is selected. The system (102) shares a notification on a receiver machine (104) of the retailer. The retailer may 

accept or reject the order by pressing a switch present on the receiver machine (104). The system (102) receives an acknowledgement 

from the receiver machine (104). Finally, the system (102) shares information about the order and the retailer with the user when the 

acknowledgement is a positive acknowledgement.  
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards an universal drop pit table, comprising a first rail set 

configured to mount a trolley, the trolley configured to move inwards and outwards within a shell by moving on the first rail set using 

one or more wheels by a hydraulic motor and a hydraulic pump; one or more hydraulic jacks and one or more telescopic booms 

configured to lift and lower a top platform using the hydraulic motor and hydraulic pump, the top platform comprises a second rail set 

configured to align with a track rail using the one or more hydraulic jacks and the one or more telescopic booms to perform one or 

more electrical and mechanical operations; and a first set of safety pins and a second set of safety pins configured to place in their 

location to prevent the falling of the top platform in case of any hydraulic, electric or mechanical failure. Fig. 1. 
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(57) Abstract : 

IBP-Method: INTELLIGENT BIODIESEL PRODUCTION METHOD ABSTRACT My Invention IBP-Method• is based on the 

biodiesel production technology. There are various methods available for biodiesel production out of which Cavitation Reactor 

Method is most commonly used in present. But, due to more time consumption and less output quality, the cavitation reactors 

available are less efficient. In order to solve these problems associated with traditional methods, new device called ĕSuper Jet and 

Micro Roughness CavitationÊ is invented. New device not only work on the principle of cavitation by means of Jet and Pelton Wheel 

arrangement but also there is arrangement called ĕSurface RoughnessÊ by means of nanomaterials which boosts the cavitation rate. In 

addition to this, the impulsive force of the biodiesel is utilized for production of electric energy with the help of Pelton Turbine 

principle. Unlike other devices, new device is consisting of inbuilt separation arrangement. Hence, the requirement of other separating 

equipments is eliminated. Overall, new biodiesel production device is cost effective, quality effective and timesaving.  
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(57) Abstract : 

ABSTRACT WATER PERCOLATION SYSTEM AND METHOD FOR REPLENISHING AQUIFER The water percolation system (100) and 

method replenishes aquifer for reducing water shortage with minimum cost for operation and maintenance as compared with conventional and no use 

of external power. The water percolation system (100) includes a support base (10) to support a filter arrangement (20), a percolation line (30) and an 

air relief pipe (40). The filter arrangement (20) is surrounded with collected water which passes therethrough. The percolation line extends to 

predetermined depth under the ground and is defined with a percolation pipe (30) and a bore-well channel (31) being in fluid connections. The 

percolation pipe (30) is introduced in the filter arrangement (20) and support base (10) and extends to penetrate a portion under the ground (11)and is 

defined with at least one water inlet through which filtered water flow upto the predetermined depth and replenishes the aquifer. (To be published 

with Figure 1)  
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(57) Abstract : 

Hospital acquired infections are a huge burden on the patients and the healthcare industry. Infections from medical devices like 

catheters or that are spread by the contaminated surfaces or handling gloves that are acting as Fomites are a leading cause of death 

among patients. In general, medical devices are packed very clean and sterilised before use. However as soon as the packet is open 

and put to use, the device itself starts accumulating infection due to its very nature of use like the FoleyÊs catheter or Central IV 

cannula or the urine bags or the examination and operation gloves or even the sutures. There is a very strong need to keep the device 

sterile for a long period of time during its usage so that the microbial load is not built on or during its use or even after discarding it. 

Some of the solutions that exist at present have depleting active ingredient that keeps on losing efficacy over time or stops performing 

completely after the effective concentration is reduced beyond minimum inhibitory concentration due to its consumption in usage. 

Current invention teaches methods to make the surfaces sterile by non eluting method such that the surface of medical 

device retains microbicidal activity for a long period of time, and also studies the efficacy of the method in different cases. In certain 

cases, there is a need of tackling infections around the area of skin contact like the catheter especially when the bacterial flora is 

seeping through the skin. Certain biofilm inhibiting combinations are needed in such crucial areas. In such cases judicious 

combination of eluting and non eluting microbicidal is needed. The eluting component here is not performing the function of 

preservative of device and hence the effective concentration of the eluting component can be kept far lower to have less cell toxicity. 

This would mean some of the highly active eluting components which are not finding use at present due to the cell toxicity can find its 

use on account of its lower effective usage quantity. Certain biofilm inhibiting combinations are needed in such crucial areas Current 

invention teaches method and studies products that are made as per the stated principal and measures the efficacy of them in different 

cases. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION TITLE: A HERBAL COFFEE BEVERAGE FOR BRAIN COGNITIVE ENHANCER The 

present invention relates to a herbal coffee beverage for brain cognitive enhancer composition containing coffee powder, Brahmi 

(bacopa monniera) extract, the cocoa extract, the cardamom extract and Natural sugarcane extract Spray Dried Powder. The herbal 

coffee beverage composition promotes sustained cognitive performance and facilitates for improving cognitive performance of the 

brain. FIG.1 
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(57) Abstract : 

A surgical instrument having a scissors-needle combination 100 is disclosed, having a pair of blades 102 pivotally coupled to each 

other to form a scissors 104, and a needle 106 spaced away from the scissors 104 and configured to inject a fluid. Only a portion of an 

inner edge located at a distal end 150 of the blades 102 has a sharp cutting edge made of a conducting material, with remaining of the 

inner edge of the blades being blunt and non-conducting. At least a portion of the blades towards the distal end of the instrument is 

curved to adapt the scissors 104 to inner wall of cavity of an organ. The needle 106 is configured for translatory movement along a 

longitudinal axis to facilitate insertion in tissues for hydro dissection before scissors 104 is used for excision of tissues. Limited length 

of cutting edge avoids accidental perforation of bladder. 
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(57) Abstract : 

An aspect of the present disclosure provides a suturing instrument comprising: a plurality of hollow tubes; at least two stitching arms 

coupled to first end of the plurality of hollow tubes, the at least two stitching arms capable of moving between an open position and a 

closed position, wherein in the open position the at least two stitching arms are away from each other, and in the closed position the at 

least two arms are closer to each other; a needle coupled to at least one of the at least two stitching arms, wherein a suture is looped 

through the needle to enable suturing when the both arms are moved to the closed position; and a handle comprising at least two 

members coupled to a second end of the plurality of hollow tubes such that first member of the at least two members is fixed and a 

second member is movably coupled to the first member, wherein when the at least two members are closer the at least two stitching 

arms are in closed position, and when the at least two handles are moved away the at least two arms move from the closed position to 

the open position. 
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(57) Abstract : 

MP- Finder :MEDICAL PROBLEMS FINDER AND NOTIFICATION USING DEEP LEARNING TECHNIQUE ABSTRACT The invention MP- Finder  Systems 

and methods for processing electronic imaging data obtained from medical imaging procedures are disclosed herein. Some embodiments relate to data processing 
mechanisms for medical imaging and diagnostic workflows involving the use of machine learning techniques such as deep learning, artificial neural networks, and 

related algorithms that perform machine recognition of specific features and conditions in imaging data. In an example, a deep learning model is selected for automated 

image recognition of a particular medical condition on image data, and applied to the image data to recognize characteristics of the particular medical condition. Based 
on the characteristics recognized by the automated image recognition on the image data, an electronic workflow for performing a diagnostic evaluation of the medical 

imaging study may be modified, updated, or prioritized.  
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(57) Abstract : 

Foot prosthetic device assembled from lattice structural elements for enhanced mechanical properties [0021] The present invention 

provides a foot prosthetic device (100) assembled by employing one or more lattice structural elements (101). The foot prosthetic 

device (100) comprises one or more lattice structural elements (101) packed closely together and arranged such that a unitary cellular 

lattice structure is formed. The foot prosthetic device (100) also comprises of lattice structural elements (101) that are vertically 

oriented and are made from a resilient plastic to provide enhanced mechanical properties. The foot prosthetic device (100) has an 

inverted r• profile to provide proper gait pattern for the user with the heel region of the foot prosthetic device (100) being thicker as 

compared to the rest of the foot prosthetic device (100) to further enhance balance and support of the user. (Figure 1)  
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(57) Abstract : 

The present invention discloses a cremation ash based planting system. The invention further discloses an ash neutralization disc [103] 

composition to aid plant growth in a cremation ash based planting system. The planting system is three - tier structures with an ash fill 

container [105] as the base, the ash neutralization disc [102] placed on top of the ash [104] in the ash filled container [105] and the soil 

fill container [108] placed on top of the ash neutralization disc [102]. The containers and disc are biodegradable. The ash neutralizer 

disc is made in doughnut shape and neutralizes the pH of the ash, on contact with water which is converted to nutrient material on 

blending with the soil fill. FIGURE 3.  
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(57) Abstract : 

Hygiene is the mantra for maintaining a healthy society. The problem of the invention devised an intelligent dust bin using IoT based sensors. The 

existing smart bins are already available in the literature, detects only the filled dustbins. Whereas, in our device, the basic idea is that it not only 

detects the filled dust bins and send the messages to the housekeeping supervisor to clean them but also alerts the authorities about any liquid item 

that causes the dust bin to become wet. In the proposed work, the CC3200 launchpad will be programmed in such a way that the sensor alerts the 

supervisor when the garbage reaches the threshold level in the dust bin. The humidity sensors will be activated to detect any liquid surrounding the 

dust bin. The proposed smart dust bin not only ensures periodical disposal of the waste but also helps us to keep our surroundings hygienic. 

No. of Pages : 10 No. of Claims : 3 



The Patent Office Journal No. 07/2020 Dated  14/02/2020                                    8589 

 

(12) PATENT APPLICATION PUBLICATION 
(21) Application No.202041004755 

A 

(19) INDIA  

(22) Date of filing of Application :04/02/2020 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : ENHANCED AUTOMATIC DETECTION AND WARNING SYSTEM FOR WILD ANIMAL 

MOVEMENTS 
 

  

(51) 

International 

classification  

:G01N0001220000,H02K0005100000,A61J0007040000,A45C0003000000,A47L0001120000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)T. RAJASEKARAN  
      Address of Applicant :ASSISTANT 

PROFESSOR IN DEPARTMENT OF 

COMPUTER SCIENCE 

ENGINEERING, KPR INSTITUTE OF 

ENGINEERING AND 

TECHNOLOGY, ARASUR, 

COIMBATORE-641407, 

TAMILNADU, INDIA. Tamil Nadu 

India 

   2)R. RAHUL  

   3)S. ARVIND IYER  

   4)K.J.M. ABILASH  

   5)S.K. HARI NAVANEETH  

   6)D. ASHOK 

   7)M. GOKUL  

   8)A. GOWRI SHANKAR  

   9)B. GOKUL  

   10)R.C. ASUWATHAMAN  

   11)R. JAYASURIYA  

   12)RAHUL B  
(72)Name of Inventor : 

   1)T. RAJASEKARAN  

   2)R. RAHUL  

   3)S. ARVIND IYER  

   4)K.J.M. ABILASH  

   5)S.K. HARI NAVANEETH  

   6)D. ASHOK 

   7)M. GOKUL  

   8)A. GOWRI SHANKAR  

   9)B. GOKUL  

   10)R.C. ASUWATHAMAN  

   11)R. JAYASURIYA  

   12)RAHUL B  
 

(57) Abstract : 

The invention comprises hardware which is designed in such a way that the device is resistant to heavy rain and dust. A camera (2) and a raspberry pi 

(1) are covered using a specially designed outer cover and the dust formed often on the camera glass is cleaned by using a small wiper automatically. 

An alarm (3) unit is also incorporated to alert the vicinity. In this autonomous wildlife monitoring system, the camera (2) connected with the 

Raspberry Pi (1) is used for the detection of an animal with the help of a pre-trained model.  
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(57) Abstract : 

Abstract: The present invention generally related to LPG gas level indicator which can detect and indicate when the gas inside 

cylinder level range around 15 to 20% as well it also hold & carries the cylinder.  
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(57) Abstract : 

The thermal management system comprises of, the external aluminium casirig frame (Ij, the battery cell (2), the, nano-meso 

porous.membrane (3) in pluralrty, a battery (4) and a' tube pathway. for heated coolant (5), wherein, the external aluminium casing 

frame (1) which is thermally attached to the battery cell (2), inside the casing the cubo¯dal space is divided.into three charnbers. 

Th&top and bottom charnbers comprises of the nanb-meso.porous membrane (3) inside with a spac¨ between th membrane and the 

external aluminium 'casing frame (1). wherein, the valves support of coolant t³ flow on the right direction and time a tube pathway  for 

heated coolant (5).and the vapour to.passthrough the tube. The overaHoperatioh of cooling . and heating of a battery (4) takes place 

throughout the operations as on wheri it is req¼ired.  
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(57) Abstract : 

Explicit highlights of Wireless Sensor Networks (WSNs) like the open availability to hubs, or the simple discernibleness of radio interchanges, lead 

to serious security challenges. The utilization of customary security plots on sensor hubs is constrained because of the confined calculation ability, 

low-control accessibility, and the inalienable low information rate. So as to keep away from conditions on a bargained dimension of security, a WSN 

hub with a micro-controller and a Field Programmable Gate Array (FPGA) is utilized along this invention to actualize a best in class arrangement 

dependent on ECC (Elliptic Curve Cryptography). The proposed framework is intended to learn at each dimension, parameters that impact execution. 

Along these lines, the assessment stage is portrayed so as to give information on anticipated execution lastly the planning investigation demonstrates 

the confinement as far as organized calculation. 
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(57) Abstract : 

ABSTRACT A DEVICE FOR ASSISTING AND GUIDING A VISUALLY IMPAIRED PERSON The present disclosure relates to 

the field of devices for assisting a visually disabled person. The device (100) is capable of navigating the blind person to a desired 

location and in climbing stairs. The device (100) comprises a frame (120), a cane (140), a handle (160), a control unit (155), a switch 

(167), a plurality of wheels, a plurality of electric motors (not shown in figures), and a battery (175). The switch (167) helps the blind 

person to control the speed, direction, and other operations of the device (100). The device (100) also includes an audio feedback as an 

add-on feature that facilitates a two-way interaction between the device (100) and the user. The use of the device (100) of the present 

disclosure avoids collision of the visually disabled person with any obstacle and empowers the person to overcome his visually 

disability. 
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(57) Abstract : 

ABSTRACT PREFABRICATED FENCING POST EMBEDDED WITH COCONUT SHELL PARTICLES The present disclosure 

relates to construction of fences and more particularly discloses a prefabricated coconut shell concrete fencing fencing (100) 

Reinforcements (40) are disposed substantially centrally in the mould (10) to provide support for a post. The coconut shell concrete 

(30) comprises crushed coconut shell particles having particle size ranging from 3 mm to 12.5 mm, filler materials binding materials. 

The coconut shell concrete (30) is stuffed in the in side of mould (20) of the mould (10). The prefabricated fencing post embedded 

with coconut shell particles (100) of the present disclosure facilitates reuse of natural waste materials thereby decreasing cost of 

production of fencing solutions, while providing a smart alternative to conventional materials. 
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(57) Abstract : 

The kite power is an efficient method to produce electricity compared to the other methods at present. The kite power converts the 

wind energy to electricity. The kite power uses two paragliding kites to produce the electricity. Tethers are wounded on the turbine 

shaft of the generator, the two free ends of the tethers on the turbine are connected to the kites which will be airborne. The kites will 

pull the tethers which in turn rotates the turbine of the generator. Each kite works flies in opposite direction {both horizontally and 

vertically). The kites trajectory will be controlled by an onboard robotic part which'll pull the control lines of the kites. The kite will be 

controlled by the ground station which is fully autonomous. 
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(57) Abstract : 

This invention is related to the design of a Venturi model as an air inlet system for use in formula racing cars. The Venturis throat acts 

as a restrictor and the role of the restrictor is to regulate the output power and air mass flow to enhance engine performance and its 

efficiency. The permissible mass flow rate in the manifold would be achievable by increasing the pressure drop through the Venturi 

pipe. Based on the converging and diverging nozzle angles of the Venturi pipe, a detailed theoretical calculation for the total air mass 

flow profile and pressure performance is obtained. Using the Computational Fluid Analysis (CFD) in ANSYS software, the minimum 

pressure drop for the Venturi is obtained. The optimal design that provides a better mass flow rate (0.07 Kg/s) to the engine with 

minimum pressure drops (1.62 Bar) is achieved at 12 and 6 degrees of the converging and diverging nozzle angles respectively. 
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(57) Abstract : 

Gas transport through underground buried pipes is a very effective and low cost solution for sending the gas from one to another point. Seamless MS pipes are the 

essential medium to convey the gas from origin to destination. Though MS pipes are having good mechanical properties to with stand gas pressure but are prone to 
corrosion when buried under the ground. Hence a protective coating by using Poly propylene) PP or poly ethylene (PE) multi-layer on the outer side of the MS pipe is 

recommended. DIN 36070 provides the standard of the coating and Method II provided by DIN 36070 specifies the procedure to test the bond strength of the PP/PE 

coat applied on the pipe. The MS gas carrying pipes are coated with 3 layers of PP/PE coat. Layer 1 is formed by Fusion Bonded Epoxy which will provide protection 
against corrosion and is fusion bonded with blasted steel surface. Layer 2 is a copolymer adhesive having excellent chemical bonding to inner layer and top layer of the 

polyethylene. Layer 3 is the Poly ethylene (PE) which is not bio degradable and provides protection against any physical damage of the pipe. Each pipe after the 

application of the PP/PE coat is subjected to the bond strength test at three points viz., lead end middle and tail end of the pipe. The bond test is carried out by pulling 
the PP/PE layer by an electric motor with constant speed/rate. The peel of the layer is connected to a force transducer at one end and the other end of the transducer is 

attached to the electric motor. The early method of sensing the signal and recording the tension (bond strength) is done by a single pen strip chart recorder which will 

record the value of the tension on the graph chart. The disadvantage of this method is that the chart provides a single harp copy for each pipe and requires human 
interaction to properly arrange the chart and interpolate the output. Storage of the hard copy is another problem. Hence an electronic instrumentation has been 

developed with computer interface and dedicated software package to record the force signal from the transducer and provide a holistic soft and hard copy of the 

graphs. The soft copies can be digitally stored and sent to the end user through email or any other digital methods as a soft copy. This arrangement is far superior to the 
earlier strip chart instrumentation. But in this both methods the cable ( a six core multistrand Teflon cable) from the force sensor is physically connected to the recorder 

device. As the pipe length is around 9 to 14 metres almost 22 metres of the cable length is required for this arrangement and the force transducer is supposed to travel 

from one end to other proper arrangement has to be done to protect the cable from cuts and damages.  
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(57) Abstract : 

The concrete panels sandwiched together with reactive powder are connected by the mechanical technique is proposed in this 

invention. Investigation of three variables is performed with the panel of concrete slab of reactive powder which includes three panels 

that are sandwiched and one solid panel. The variables that are investigated are the slab type, steel connector layout and the number of 

slabs. Testing of the slabs is done by the two point load which is supported simply. Analysis of the experimental results is done by the 

non linear type finite element analysis for verifying the results. The decrease in deflection is due to the increase in the load capacity of 

the sandwich panels comparable to the solid panels. The increase in deflection is due to the decrease in the load capacity of the 

sandwich panels comparable to the solid panels. Improvement in the structural behavior is by the usage of sandwich panels replacing 

the solid panels.  
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(57) Abstract : 

Abstract The modern world faces the traffic congestion as the major sustenance problem. The traffic congestion consumes the fuel and 

time without any reason. The major cities now emerging with innovative solutions and infrastructural projects to improve the 

vehicular flow. The economic growth of the city depends upon the transport accommodation available. The vehicles have to be best 

enrooted to reach the destination with optimal travel time and without traffic delay. The system proposed here with sensor usage in the 

vehicles and the wireless sensor network to transmit the vehicle moving information to the traffic control centre to best sort the traffic 

flow. The wirelessly transmitted vehicle approaching information helps the traffic control centres to find the road usage frequency and 

divert the vehicle with the optimal path to avoid congestion.  
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(57) Abstract : 

Systems security provides a variety of Systems, both open and private, which utilizes in regular employments directing connections 

and exchanges amongst organizations, government sectors and people. PCÊs can be private, for ex. in an organization, and others 

which might be accessible to free. PCÊs security is involved with associations, endeavors, and dissimilar types of foundations. In this 

invention we likewise contemplated cryptography alongside its standards. We depict useful and exceptionally proficient assaults that 

enable aggressors to take cryptographic mystery keys and fashion confirmation tokens to get to touchy data. The assaults consolidate 

unscrambling prophets, unauthenticated encryptions, and the recycle of keys for various encryption purposes.  
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(57) Abstract : 

In reinforced concrete members, the externally applied load is carried/transferred safely to the support by the composite action of steel 

and concrete. The composite action results in development of stress at the interface between bar and concrete. The stress al the 

interface is shear stress and it is conventionally called as bond stress. Force transfer at the interface is initially by adhesive bond 

between steel and concrete. After failure of adhesion, force transfer takes place by friction and bearing between steel and concrete. To 

improve bond, plain bars are provided with ribs. AH these resistance/actions at the interface between steel and concrete through 

adhesion, friction, bearing, and anchoring is conventionally called as bond. Reinforcing bar must extend to a distance Ld beyond any 

section at which it is required to develop required force. This development length is otherwise viewed as anchorage length. Anchorage 

is provided also by hooks or bends or anchor heads. New method of anchorage is invented in which the end of reinforcement bar is 

bent into a spiral and is used as anchor. This type of spiral anchorage simultaneously provides both bearing and bond resistance 

required for effective transfer of loads to the supports. 
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(57) Abstract : 

Present invention is related to a system for real-time monitoring of compressed gas artificial lift. The objective of the present invention to solve 

problems and adequacies in the prior art related to real-time monitoring of compressed gas artificial lift. The system for real-time monitoring of 

natural gas artificial lift comprises an artificial lift module, a under-ground monitoring module and a central unit. 
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(57) Abstract : 

Virtualization technologies deliver the resources for computation for public infrastructure in the form of service clouds namely Rackspace, Amazon 

and GoGrid. Multiple virtual machines that can operate independently are allowed by these technologies for residing in the isolation apparently on 

the same host physically. Applications that are scaled dynamically runs on clouds leading to unpredictable variable results due to the interference in 

the performance affecting the associated virtual machine in co-location. Appropriate policies of scaling are determined in the environment of non 

stationary & dynamic property being non-trivial. The ability of scaling the resources on demand is the important advantage possessed by the clouds 

of the proposed invention compared to the conventional counterparts of hosting. But this creates a problem about the allocation of resource that 

should be included or deducted with the performance underlying the resource is constant flux. Temporal difference is applied for learning of the 

reinforcement algorithm termed as Q learning with the policies of optimal scale to be determined.  
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(57) Abstract : 

The present invention relates to a temperature indicator for monitoring the actual temperature of a substance or environment visually, 

utilizing the Curie temperature of a magnetic material. Further the present invention relates to a method of working of the 

thermomagnetic temperature indicator. The thermomagnetic temperature indicator [100] comprises of a cylindrical tube housing [10] 

with a sensing element [20] of predetermined Curie temperature, a heat exchange metal plate or slab [50] with a base, one or more 

permanent magnets [30] and a spring [40]. Advantageously the present invention relates to a cost effective visual temperature 

indicator such that it does not require any power source or expensive materials for its fabrication. FIGURE 1. 
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(57) Abstract : 

Present invention is related to a vehicle routing method using networked roadside units with internet of things (IoTs). The objective of 

the present invention to solve problems and adequacies in the prior art related to vehicle routing method in vehicle ad Hoc network.  
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(57) Abstract : 

Copper coated steel fibers reinforced LM13 aluminium alloy composites have been prepared using stir casting process. Experiments have been 

designed using response surface methodology (RSM) by varying wt% of reinforcement (0 - 10), stirrer speed (350  800 rpm) and pouring 

temperature (700  800 °C). Microstructure, tensile strength and fracture surface of composites have been investigated. Analysis of variance, 

significance test and confirmation tests have been performed and regressions models have been developed to predict the tensile strength of 

composites. Response surface plots reveal that tensile strength of composites increases with increasing wt% of copper coated steel fibers 

reinforcement up to 6 wt%. Further increase in wt% of steel fibers decreases the tensile strength of composites. However tensile strength of 

composites increases with increasing stirrer speed due to the uniform and homogeneous dispersion of steel fibers in matrix. Optimum stir cast process 

parameters for obtaining higher tensile strength are found to be 5.9 wt% of reinforcement, 753 °C pouring temperature and stirrer speed of 633 rpm. 

Fracture mechanism is dominated by steel fibers pull out in composites with higher wt% of reinforcement and dimples are observed in the surface of 

composites contains lower levels of wt% of reinforcement.  
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(57) Abstract : 

The textile industry is the second largest industry to generate the employment of the skilled and unskilled employees. The 

development of this industry creates more employability around 4.5cr peoples who working in the industry. Henceforth, the need of 

automation in the textile industry is highly required. This invention is intended to provide solution to make low cost and simple 

mechanism enabled T-shirt folding and packing machine. This machine is designed in a way such that each folding part is connected 

to the individual motor. The micro controller is used to control entire machine. Covering and shieling is done during packing 

operation. This machine ultimately provides solution to complete folding and packing process.  
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(57) Abstract : 

Farming a land becomes very tough process due to water scarcity, power unavailability and deficiency in man power. In many places, most of the 

farmers use large land for farming purpose with variety of crops. It has been very tough to know the condition of each corner of a large agriculture 

land. However, crop production rate from the corner portion of large land always been less compared to other portion of the land due to inadequate 

water supply during irrigation and less availability of soil minerals. The IoT integrated solar based irrigation system ensures high crop yield even 

from corner portion of land by providing good water supply and monitoring crop health around clock. This novel system continuously monitors the 

crop health, soil condition and generates information which could be stored in a cloud and retrieved any time from the cloud. This smart irrigation 

system constructed through the support of different sensors including soil moisture sensor, humidity sensor, and temperature sensor along with 

nitrogen, phosphorus and potassium measuring units. The solar grid acts best section in this system which provides power supply to entire circuits in 

this irrigation system.  
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(57) Abstract : 

This idea presents a complete health monitoring device for a pregnant woman. The device can able to capture blood pressure; pulse rate, fetal 

movement and heart rate based on WIFI in-built microcontroller CC3200. Also the device has been designed to measure and monitor the 

haemoglobin content, blood sugar rate, thyroid level, calcium content, vitamin D3 for a pregnant woman and fetal. With the help of IoT, the proposed 

system can able to collect and transfer the information to the doctor at the earliest. The device is compact and wearable. So, doctor can easily analyze 

the health condition of mother and fetal continuously. Whenever we required previous data, it is easy to retrieve it because of the usage of IoT.  
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(57) Abstract : 

An surgical instrument is disclosed. The instrument includes a handle configured to move between an open position and a closed 

position; at least one clamping structure coupled to the handle. The at least one clamping structure includes a first set of pushing 

members operatively coupled to the handle. The movement of the handle from open position to the closed position facilitates the 

movement of pushing members into longitudinal direction. The at least one clamping structure includes a set of constrictors coupled to 

the set of the pushing members such that movement of the set of the pushing members enables movement of the set of constrictors 

from a designed position in which the set of constrictors are positioned away from each other and to a contracted position in which the 

set of constrictors are positioned closed to each other. 

No. of Pages : 25 No. of Claims : 9 



The Patent Office Journal No. 07/2020 Dated  14/02/2020                                    8611 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041005621 A 

(19) INDIA  

(22) Date of filing of Application :09/02/2020 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : HANDWRITTEN SIGNATURE RECONSTRUCTION 
 

  

(51) 

International 
classification  

:G06K0009000000,A61B0005000000,G06K0009460000,G06K0009520000,G06T0007246000 

(31) Priority 

Document 
No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 
No 

        Filing 

Date  

:NA 
:NA 

(87) 

International 

Publication 
No  

: NA  

(61) Patent 

of Addition 
to 

Application 

Number  
        Filing 

Date 

:NA 
:NA 

(62) 
Divisional to 

Application 

Number 
        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)Radhika K R 
      Address of Applicant :Department of Information 

Science and Engineering, BMS College of Engineering, 

Affi liated to VTU, P.O. Box No.: 1908, Bull Temple 
Road, Bangalore Karnataka India 

   2)Sheela S V 

   3)P Suresh 
(72)Name of Inventor : 

   1)Radhika K R 

   2)Sheela S V 
   3)P Suresh 
 

(57) Abstract : 

Reconstruction is based on derivatives of the kinematic value. The present work gives a simple and robust approach towards the authentication of on-line signature 

using single derived feature. The velocity is the simplest and robust feature used to start up the reconstruction process. The number of stages of reconstruction process 
depends on the structural complexity of the signature sample. Shape characteristics are unique for every signature. The two approaches for reconstruction are 

physiological and psychological models of human movement production. These models differ from each other depending on characteristics such as representation 

schemes, neurophysiologic point of view to estimate the angular parameters, visuality, constraint on shape, extractor, optimization extraction consistency evaluation 
method and parameter variability restriction. In this current work, psychological model is considered, in which the angular parameters are dened using velocity proles 

generated from on-line signature data. Kinematic properties necessary to perform a joint angle trajectory obeys an elliptic form. Signature codes are produced for robust 

authentication system with no learning or movement memory. Stroke timing is considered as the crucial factor in determining the trajectory shape. Stroke timing 
introduces the constraint on the shape because it is an unbounded function. General structure of the contour curvature is elliptical. The velocity decreases for the parts 

with small curvature and increases for the parts of large curvature thus forming elliptical shape. If the trajectory of the hand is a circle or a combination of circles, then 

the horizontal and vertical components of the movement are functions of equal frequency and amplitude. Two genuine signature sequences are comparable with 
reference to alignment of time. The dynamic structural statistical model described by multi-variable probability distribution functions are used to compare the variations 

of each characteristic point of test signature and reference signature sequences. The computation of best order by polynomial tting, for a reference template of a subject 

is considered. The deviation of response data and t to the response data at each predictor value denote the residuals from a tted model. Taking the clue from there, the 
higher order derivatives of velocity feature are considered to reconstruct different parts of the reference template sample. The major portion of signature with lower 

order polynomial tting and simple pole structure is reconstructed using velocity feature. Signatures with higher order polynomial tting and complex pole structure 

require higher order derivatives of velocity. Each derivative better represents a portion of reconstruction. 
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(57) Abstract : 

The invention relates to a sanitary napkin dispenser. More particularly, the invention relates to a sanitary napkin dispenser, which is 

capable of informing concerned authorities if the dispenser is vacant. The sanitary napkin dispenser functions when a coin is dropped 

into the dispenser, said dispenser comprises of an IR sensor for detecting dropping of coin into the dispenser. A power source could be 

a battery or solar power source. The power source can also be an AC electric power source. A motor moves a spring coil which allows 

the sanitary napkin for passing the sanitary napkin out from the dispenser. The spring coil is rotated by the motor when a relay 

switches on the motor. A microcontroller directs the movement of the motor to dispense the sanitary napkin. The microcontroller 

keeps track of the available napkins in the machine and if the count gets lowered the IR sensor activates the GSM module and sends 

signal via SMS to the authority for refilling the napkins. 
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(57) Abstract : 

FML- Prediction: fitness prediction using machine learning ABSTRACT The invention FML- Prediction• A method for using machine learning to 

solve problems having either a +positive• result (the event occurred) or a -negative• result (the event did not occur), in which the probability of a 

positive result is very low and the consequences of the positive result are significant. Training data is obtained and a other set , subset of that data is 

distilled for application to a machine learning system. The training data includes some records corresponding to the positive result, some nearest 

neighbors from the records corresponding to the negative result, and some other records corresponding to the negative result. The machine learning 

system uses a co-evolution approach to obtain a rule set for predicting results after a number of cycles. The FML- Prediction• uses a fitness function 

derived for use with the type of problem, such as a fitness function based on the sensitivity and positive predictive value of the rules. The rules are 

validated using the entire set of training data.  
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(57) Abstract : 

IN INDIAN WOMAN INTELLIGENT SAFETY DEVICE USING MACHINE LEARNING ABSTRACT My invention IN INDIAN WOMAN 

INTELLIGENT SAFETY DEVICE USING MACHINE LEARNING • is full relates to a wearable accessory circuitry housing, advanced vibration 

generation means for producing a slow vibration, the vibration generation means housed within the car, office, class room, meeting room, film room, 

housing, at least one switch for allowing a user of the wearable accessory to cause activation of the vibration generation means, the switch housed 

within the housing, a module for communicating with at least one handheld device using a communication protocol, an advanced image capturing 

device including a microphone for receiving audio and video signals at the wearable accessory, a USB port for charging the wearable accessory, a 

multiple-bit microprocessor is configured and coupled for controlling functions of the wearable accessory, the pree define microprocessor housed 

within the housing and a global storage means for storing data representative of the signals, the storage means coupled with the microprocessor or 

any other in built hidden device.  
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(57) Abstract : 

The present invention relates to DC micro grids for photovoltaic sources. The present invention relates to a maximum power point 

tracking (MPPT) droop integrated photovoltaic controller. The maximum power point tracking (MPPT) droop integrated photovoltaic 

controller in a DC grid, comprises of a photovoltaic (PV) module, a boost convertor and an output filter capacitor. Further the present 

invention relates to a method of working of the maximum power point tracking (MPPT) droop integrated controller. Advantageously 

the present invention relates to a controller which eliminates the need to switch between MPPT and droop mode, as in conventional 

methods, greatly reducing the complexity. Further, during unequal shading condition between the multiple PV sources, the proposed 

integrated controller effectively shares the power and operates the PV sources to deliver the available power to the DC bus. Thereby, 

total efficiency of the system is increased which enhance the cost benefits. Figure 1. 
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(57) Abstract : 

The Work Flow Manager is an application which provides a platform for the end-user of mobile/any computing device to connect, 

configure and automate different services provided by multiple App/service providers for achieving a task/work flow. The end user 

after setting up the workflow can run(also triggered automatically based on a event) the workflow multiple times and get the 

notification of the status of the workflow ran with details with least user intervention. 
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Ranjan 
 

(57) Abstract : 

A primer system targeting the gdh gene of Streptococcus suis based on loop mediated isothermal amplification (LAMP) technique 

comprising three sets of primer pairs combination comprising a forward outer primer (F3) , a backward outer primer (B3); a forward 

inner primer (FIP), a backward inner primer (BIP); and a forward loop primer (LF) and a backward loop primer (LB). The said primer 

combination/composition provides visual detection of the pathogen from porcine biological samples by naked eye with minimum 

instrumentation.  
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(57) Abstract : 

Abstract The present invention of two ethno-medicinal plant species, Allium cepa L. and Allium sativum L. belonging to family 

Amaryllidaceae used for the treatment of poison by cat fish sting.The composition of the anti-venom against catfish sting consists of 

following ingredients combined in the stated proportions: Allium sativum L. (bulb) - 30-80%, Allium cepa L. (bulb) - 40-70%, Aloe 

vera (L.) Burm. f. (leaves)- 15-60% and Polyethylene glycol (as general base media)- 40%. The hebal anti- venom composition is used 

for treatment of cat fish sting.  
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the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 
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      Address of Applicant :A-156, New Friends Colony, New Delhi Delhi India 

(72)Name of Inventor : 

   1)SUNAKSHI BANSAL  

   2)SANDEEP GARREPALLY  
 

(57) Abstract : 

The present invention relates an insole for use in heel bearing footwear. The insole comprises a body comprising a first operative portion substantially consisting of a flexible material, 

andhaving a front end and a rear end, and a second operative portion, substantially consisting of a composite material comprising at least one polymer in the range of 50 wt.% to 90 wt.% and at 

least one type of fiber in range of 10 wt.% to 50 wt.%, wherein a thickness of thesecond operative portion being less than or equal to 3.5mm and greater than or equal to 1.5mm.The 

insoleboardis sleek, light in weight, is stable, and sturdy as compared to conventional insoles.Since, the insole board is sleek, it is possible to incorporate more cushioning material which 

provides enhanced comfort to the wearer.Further, the footwear comprising the sleek insole board has an aesthetic appearance. 
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(22) Date of filing of Application :07/08/2018 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : AN INTEGRATED PROCESS FOR THE SIMULTANEOUS PREPARATION OF BIOSTIMULANT, 
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   3)PRASAD KAMALESH  

   4)GHOSH ARUP 
 

(57) Abstract : 

The present invention relates to an integrated process for the simultaneous extraction of biostimulant, cellulose and biochar from 

brown seaweed. In order to utilise the brown seaweed Sargassum species to the maximum extent, the developed process first converts 

the powdered seaweed into concentrated bio-stimulant in step-wise extraction of cold, hot and alkaline extracts followed by mixing 

and concentrating them to desired volume. The liquid bio-stimulant thus obtained is useful as a fertilizer after suitable dilution; while 

the seaweed residue left after biostimulant extraction is a superior raw material for the production of cellulose, thereby enhancing the 

value of seaweed biomass. Other advantages of the invention include the production of carbon (biochar) using leftover seaweed 

residue after bio-stimulant production. Furthermore, the process of the present invention is highly efficient and utilizes the total 

seaweed without any leftover biomass as solid waste thereby being environmental friendly. 40 
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(72)Name of Inventor : 

   1)Gaurav Dubey 
 

(57) Abstract : 

Disclosed is a system for assisting a user in selecting an item from a plurality of items of a specific item-type. The system comprises an item 

identification device, a wearable sensing device worn by the user, a computing device, a database arrangement and a server arrangement. The server 

arrangement is operable to receive data associated with interest level of the user for the item from the computing device; receive threshold interest 

level of the user for specific item-type of the item from the database arrangement; compare the interest level of the user for the item and the threshold 

interest level of the user for the specific item-type of the item; and provide a suggestion to the user to select the item, if the interest level of the user 

for the item is more than the threshold interest level of the user for the specific item-type of the item. 
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(57) Abstract : 

The present invention relates to a tridisperse magnetorheological fluid, comprising: a) a spherical magnetic material in the range of 5-40 wt. %; b) a 

cubical magnetic alloy nanoparticles in the range of 10 wt. %; c) an abrasive nanoparticles in the range of 5-10 wt. %; d) a surfactant in an amount of 

1 wt. % and e) a carrier liquid. 
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(57) Abstract : 

Disclosed is a system for providing a pathway to user for procuring item. The system comprises a wearable sensing device to acquire one or more 

physiological data of the user, a location determination device to acquire location data associated with location of the user, an item identification 

device to identify the item, a communication device used by the user communicatively coupled to the wearable sensing device, location 

determination device, and item identification device, for receiving the one or more physiological data, the location data, and the data associated with 

the identified item, and a data processing arrangement communicatively coupled to the communication device to acquire the one or more 

physiological data, the location data, and the data associated with the identified item, to generate a pathway for the user to procure the identified item 

at a storage location based on the location of the user being proximate to the storage location. 
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(57) Abstract : 

The present disclosure provides a process for preparing a protein-rich Moringa soup mix powder. Also provided is a Moringa soup mix powder 

obtained by the process as disclosed in the present disclosure. The Moringa soup mix powder 5 provides a readyto- serve soup after reconstituting in 

boiling water. 
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(57) Abstract : 

The present invention relates to catalyst system for synthesizing ketone from secondary alcohol and a solvent-free catalytic process for production of 

ketone from secondary alcohol by the use of said catalyst. The catalyst is synthesized by stoichiometric amounts of commercially available metal 

oxides by applying solvent-free solid-state reaction method. The material works as an efficient and selective catalyst at low temperature, without 

using any solvent, base and additional oxidizing agent, providing excellent yield and high atom economy with no formation of any byproduct. 
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(57) Abstract : 

The invention relates to stable oral pharmaceutical composition comprising 3-8% w/v of magnesium hydroxide, 15-40% v/v of liquid paraffin and 

0.01-1.0% w/v of sodium picosulfate, 01-05% w/v of colloidal anhydrous silica as stabilizing agent and 1-4% w/v of non-ionic surfactant, wherein 

the composition is prepared using surfactant as sorbitan monooleate (span 80) and polysorbate 80 (tween 80) alone or in combination. Said stable 

oral pharmaceutical composition comprising magnesium hydroxide, heavy liquid paraffin and sodium picosulfate provides improved physical 

stability to the formulation and easy in processing. The composition and their derived stable pharmaceutical composition may be useful in the 

treatment of bowel movement disorder.  
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(57) Abstract : 

Dump Valve is designed and developed for use on Hydro-Mechanical Fuel Control System (HMFCS) of Indigenous Engine. The valve characteristic 

is sized to pass specified flow with pressure drop of specific value. On start up, Dump Valve crack opens as inlet pressure rise above specific value to 

allow metered fuel to burners throughout the flight envelop. During engine shut down as inlet pressure falls below specific value the Valve closes 

allowing left out fuel in fuel manifolds and burners to dump out. A 
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   2)SANJAY KUMAR  
 

(57) Abstract : 

The present invention provides a modified ceramic shell for investment casting process with an improved porosity/permeability. The conventional 

ceramic shells are prepared by dipping wax patterns in the ceramic slurries that are developed by mixing aluminum silicate (as refractory powder) 

and colloidal silica (as binder). A molochite stucco is applied using rainfall stucco machine between successive slurry coatings. A modified ceramic 

shell/ body and its method thereof includes following steps. An extremely small amount of iodine is added to the inner coat slurry, which upon 

heating, got sublimed and left micro pores inside the inner coating of the shell. In a similar way, a small amount of needle coke is added to the outer 

coat slurry. During the firing of the shell, the coarse Jneedle coke got burnt and, consequently, macro pores are created inside outer coating of the 

shell, which would enable escape of the undesirable gases that may generate inside the shell during pouring. This ultimately would enhance the 

porosity/permeability of the ceramic shell and reduce the porosity defects in the final cast parts. The modified ceramic shell also possesses adequate 

mechanical properties like flexural strength, tensile strength and fair inner surface roughness. 
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(54) Title of the invention : A METAL BASED COLLAGENOUS SUBSTRATE FOR SCAR-LESS WOUND HEALING AND A PROCESS FOR 

THE PREPARATION THEREOF 
 

  

(51) International classification  :F01M9/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH  
      Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI MARG 

NEW DELHI-110001, INDIA Delhi India 

(72)Name of Inventor : 

   1)KALIRAJAN CHEIRMADURAI  

   2)PALANISAMY THANIKAIVELAN  
 

(57) Abstract : 

Scar formation in wound healing is a major medical abnormality that can lead to restricted movement and sometimes loss of function, which causes 

severe distress to the patients. There are currently no reliable treatments to prevent scarring during the wound healing process. Disclosed herein is a 

composition for the preparation of a metal based collagenous substrate for scar-less wound healing. The prepared biomaterial exhibits antibacterial 

and antioxidant activity in addition to the scar reducing capacity. The metallic complex based collagenous biomaterial of the present invention is 

economically feasible as it is prepared using low-cost raw materials. The product finds potential application in pharmaceutical and healthcare 

industry to achieve scar-less wound healing without need for any other secondary treatment. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811029917 A 

(19) INDIA  
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(54) Title of the invention : A WEIGHT MEASURING SYSTEM 
 

  

(51) 

International 

classification  

:A61B0005000000,A61B0005021500,G08G0005020000,H04M0001725000,H04B0017309000 
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(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)Chitkara Innovation Inc ubator 

Foundation 
      Address of Applicant :SCO: 160-

161, Sector -9C, Madhya Marg, 

Chandigarh- 160009, India. 

Chandigarh India 

(72)Name of Inventor : 

   1)KUMAR, Gangesh 

   2)CHAUDHARY, Arun  

   3)JUNEJA, Sagar 
 

(57) Abstract : 

A system for measuring weight of sample of material is disclosed. The system can include a measuring device. The measuring device can include a 

scoop configured to receive and hold a sample; one or more sensors, operatively coupled to said scoop, configured to sense one or more attributes of 

said sample and generate one or more signals based on said one or more attributes of said sample; and characterized in that, a transmitter configured 

to transmit said one or more generated signals; and a first display unit operatively coupled with said measuring device such that said first display unit 

is dissociated from said measuring device, wherein said first display unit is configured to display one or more values corresponding to said one or 

more transmitted signals received by a receiver operatively coupled with said first display unit. 
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(54) Title of the invention : D-VECTOR (IOP) 
 

  

(51) 

International 

classification  

:B64C0039020000,B64C0029000000,B64C0027200000,G05D0001080000,B64C0039000000 

(31) Priority 

Document 
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:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  
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(71)Name of Applicant :  

   1)DEEPAK 
      Address of Applicant :N/38, B-401 

CD PARK HUTS JAHANGIR PURI 

DELHI-110033, INDIA Delhi India 

(72)Name of Inventor : 

   1)DEEPAK 
 

(57) Abstract : 

D-VECTOR is a kind of saucer craft is a machine which has an ability to hover and to fly in the air or through the air due to AEROFOIL in shape. 

Here D-VECTOR stands for - Dual vectorindicatesthe law of dual vector addition implies parallelogram lawof vector addition, stands for - Indian 

origin which indicates make in India and P stands for - Parallel which indicates the rotation motion of ducted fans in their own sides. The whole 

saucer craft consists of mainly DISC and FLAP. The whole body has an ability to produce direct more lift. There are 4 ducted fans mount to give 

stability and for controlling upward, downward, hovering, rolling and pitching moments. There is an air breathing jet engine mount for controlling 

forward and yawing moment. 
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(54) Title of the invention : TRANSMISSION OF SUCI IN THE NAS PROCEDURE 
 

  

(51) 

International 
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:G06F0021310000,G06Q0030060000,H04W0024020000,H04N0021633200,G06Q0050180000 

(31) Priority 

Document 

No  

:NA 
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Date  
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Date  
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(71)Name of Applicant :  

   1)NEC Corporation 
      Address of Applicant :7-1, Shiba 

5-chome, Minato-ku, Tokyo 108-8001, 

Japan Japan 

(72)Name of Inventor : 

   1)Kundan Tiwari  

   2)Tamura Toshiyuki 

   3)Sheeba Backia Mary 
 

(57) Abstract : 

The present invention is related to sending of a one time identifier of a UE during the NAS procedure. Specifically, the present invention relates to 

determining whether to use same one time identifier or different one time identifier during registration retry procedure. 
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(54) Title of the invention : BIAXIALLY ORIENTED FORMABLE POLYESTER FILM 
 

  

(51) 

International 

classification  

:H04L0029080000,C07D0417140000,C07D0417060000,C07D0263320000,G03G0015000000 
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Date  
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International 
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Date  
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(71)Name of Applicant :  

   1)POLYPLEX CORPORATION 

LIMITED  
      Address of Applicant :B-37, Sector-

1, Gautam Budh Nagar, Noida- 201 

301, Uttar Pradesh, India Uttar Pradesh 

India 

(72)Name of Inventor : 

   1)Pranay Kothari  
 

(57) Abstract : 

PLEASE SEE THE ATTACHED SPECIFICATION 
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(54) Title of the invention : METHOD, APPARATUS AND COMPUTER PROGRAM 
 

  

(51) 

International 

classification  

:H04L0005000000,H04W0072040000,H04L0027260000,H04L0029080000,H04W0052340000 

(31) Priority 

Document 

No  

:NA 
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   1)NOKIA TECHNOLOGIES OY  
      Address of Applicant :Karaportti 
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(72)Name of Inventor : 

   1)MANGALVEDHE, NITIN  

   2)RATASUK, RAPEEPAT  

   3)TIIROLA, ESA TAPANI  

   4)SELVAGANAPATH, 

SRINIVASAN  

   5)MUSTAJĂRVI, JARI PEKKA 

   6)PAJUKOSKI, KARI PEKKA  
 

(57) Abstract : 

A method comprising configuring a narrowband internet of things carrier relative to one or more physical resource blocks of a radio carrier, the one 

or more physical resource blocks having a bandwidth that is greater than a bandwidth of the s narrowband internet of things carrier; and configuring 

the narrowband internet of things carrier relative to the one or more physical resource blocks such that there is a first guard band between the 

narrowband internet of things carrier and a first adjacent physical resource block, and a second guard band between the narrowband internet of things 

carrier and a second adjacent physical resource block. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811030024 A 

(19) INDIA  

(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : RFID BASED TAMPERPROOF SEALING DEVICE FOR A STORAGE CONTAINER 
 

  

(51) 

International 
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:A61M0005145000,A61M0005315000,A61F0009007000,H02K0015030000,H01R0013420000 
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(71)Name of Applicant :  

   1)RF GENIE ENTERPRISES 

PVT LTD  
      Address of Applicant :F-

57,SECTOR-8,NOIDA,UTTAR 

PRADESH, INDIA,201301 Uttar 

Pradesh India 

(72)Name of Inventor : 

   1)Hemant Nankani 

   2)Hitesh Nankani 
 

(57) Abstract : 

A sealing device includes an elongated inserting element and a hollow socket structure. The elongated inserting element comprises a head segment, a 

shaft and a tip segment. The shaft includes a proximal end and a distal end, the proximal end of the shaft is coupled to the head segment and the distal 

end is coupled to the tip segment, wherein an outer surface of the tip segment comprises one or more grooves. Further, the body element having a 

restraining element and a hollow socket structure. The hollow socket structure is having two ends: a first end and a second end, the first end of the 

socket structure is operable to fixed with the restraining element. The restraining element includes an internal passage, which is having one or more 

bulges on an inner peripheral surface in which one or more incisions are received to form a detachable connection between the elongated inserting 

element and the body element. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811030026 A 

(19) INDIA  

(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : PORTABLE LOW ENERGY SECURITY AND SAFETY ALERTING DEVICE 
 

  

(51) 

International 
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:G06F0003048400,G06Q0020340000,G08B0025000000,H02J0001000000,H04N0005640000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)Sonal Handa 
      Address of Applicant :234 Sector 27 

Gurugram - 122009 Haryana India 

(72)Name of Inventor : 

   1)Sonal Handa 
 

(57) Abstract : 

The following specification describes the invention of an Portable Security and Safety Alerting Device which detects and alerts remote devices( with 

wireless communication system capable of receive and transmit functions) due to security breach and safety hazards. The specification defines 

apparatus and method for remotely and wirelessly configuring ,controlling and operating the Portable Security and Safety Alerting Device with 

remote assistance from a remote device. The prior art on this subject are missing certain key functions for applications which donÊt have ready 

access to AC power supply and canÊt be recharged for a long duration of time. Certain applications require devices to last over long periods of time 

without needing to be charged, report their charge levels when it runs low, and report when their charging started and ended. The specification also 

aims at improving the way regular operations like opening or closing a door can be differentiated from application of external force with intent of 

harm, damage or move on Portable Security and Safety Alerting Device itself or the article containing it. Page 
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(19) INDIA  

(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : N INDICATOR AND THE INDICATOR IMPREGNATED STRIP FOR DETECTION OF NEUTRALIZERS IN MILK 
 

  

(51) International classification  :G01N33/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)INDIAN COUNCIL OF AGRICULTURAL RESEARCH (ICAR)  
      Address of Applicant :KRISHI BHAWAN, DR. RAJENDRA 

PRASAD ROAD, NEW DELHI-110001, INDIA Delhi India 

(72)Name of Inventor : 

   1)SHARMA, RAJAN  

   2)RAJPUT, YUDHISHTHIR SINGH  

   3)GAUTAM, PRIYAE BRATH  

   4)MANN, BIMLESH  
 

(57) Abstract : 

The invention relates to easy detection of neutralizers in milk. Neutralizers can be detected by momentarily dipping active portion of prepared strip in 

milk and observing colour. Yellow colour of strip indicates absence of neutralizers while green to blue colour is noticed with milk samples having 

neutralizers. The results are available instantaneously. Strips can be used at milk collection centers and reception deck of dairy industries and even at 

house-hold level. Strip provides clear colour distinction between negative and neutralizer positive milk samples. All common neutralizers including 

sodium hydroxide, sodium carbonate and sodium bicarbonate can be detected. Sensitivity of strip is better than liquid phase rosalic acid test. 
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(19) INDIA  

(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020 

  

(54) Title of the invention : A PROCESS FOR PREPARATION OF SITAGLIPTIN PHOSPHATE 
 

  

(51) International classification  :C07C27/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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        Filing Date 
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(71)Name of Applicant :  

   1)MANKIND PHARMA LTD  
      Address of Applicant :208, OKHLA INDUSTRIAL ESTATE PHASE 

III NEW DELHI-110020, INDIA Delhi India 

(72)Name of Inventor : 

   1)SAHU, PRAMOD KUMAR  

   2)VARMA, PRABHAT  

   3)BHASHKAR, BHUWAN  

   4)KUMAR, ANIL  
 

(57) Abstract : 

The present invention relates to a process for preparation of sitagliptin phosphate. More particularly, the present invention relates to a process for the 

preparation of stable crystalline anhydrous form of sitagliptin phosphate. 
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(54) Title of the invention : A WINDOW REGULATOR ASSEMBLY 
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(71)Name of Applicant :  

   1)MARUTI SUZUKI INDIA 

LIMITED  
      Address of Applicant :1 Nelson 

Mandela Road, Vasant Kunj, New Delhi-

110070, India. Delhi India 

(72)Name of Inventor : 

   1)AMAN GUPTA  

   2)CHINMOY MAZUMDAR  
 

(57) Abstract : 

The present subject matter disclosed herein relates to a window regulator channel (404) for connecting window glass channel (402) and window 

regulator arm (403) of window regulator assembly (400). The window regulator channel (404) comprises atleast two C shaped brackets (405, 406) 

which are abutted on the window regulator channel (404) at a distance spaced apart along length. The two C shaped brackets (405, 406) are abutted 

flat on outer surface of the window regulator channel (404) where flanges of the C shaped brackets protruded forwardly away from the outer surface 

(404c). Also window regulator channel is made symmetric for the ease of operator during window glass assembly. . To be published with Fig. 5 
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(54) Title of the invention : SYSTEM AND METHOD FOR INTERACTIVE VISUAL MEDIA GENERATION USING GENERATIVE AI 

MODELS 
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(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
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(72)Name of Inventor : 

   1)Prakash Chandra Chhipa 

   2)Ravinder Dhiman 

   3)Ravi Kumar  
 

(57) Abstract : 

The invention relates to method and system of facilitating a user to create a multimedia content using artificially intelligent techniques like generative 

models. In one embodiment this is accomplished by receiving at least one user input request to create a multimedia content, generating an 

intermediate multimedia content using generative AI model corresponding to the received user input request in a main display area, identifying a set 

of key features from at least one of the generated intermediate multimedia content and the user input request using suggestive AI model, determining 

a set of associated objects of at least one key feature from the identified set of key features and displays the same in a suggestive display area, 

receiving at least one user interest on one or more associated objects in the suggestive display area and updating the intermediate multimedia content 

based on the selection of associated objects to generate a multimedia content on the main display area. 
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(54) Title of the invention : A FLUORINATING MIXTURE AND APPLICATIONS THEREOF 
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(71)Name of Applicant :  
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RESEARCH & DEVELOPMENT 
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(72)Name of Inventor : 

   1)SINGH, Raj Pal 

   2)KAUSHIK, Kumar  

   3)PRAKASH, Chandra 

   4)SINGH, Rajendra 

   5)RAJAGOPAL, Chitra  
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   9)GOVINDH, Boddeti 

   10)RAO, Nethinti Sundara 
 

(57) Abstract : 

The present disclosure provides a fluorinating formulation comprising: (a) at least one fluorinating agent; and (b) perfluoropolyether. The present 

disclosure also provides a process of preparing the fluorinating formulation along with a process for preparing a compound of Formula I, said process 

comprising the steps of: (a) contacting ethyl isopropyl ketone of Formula Ia, and the fluorinating formulation to obtain a reaction mixture; (b) heating 

the reaction mixture to obtain the crude compound; and (c) processing the crude compound to obtain the compound of Formula I. 
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(72)Name of Inventor : 

   1)GARG, Amit  
 

(57) Abstract : 

A modular baffle is disclosed. The baffle has a top portion, a bottom portion, and at least one panel held immoveable between the top portion and the 

bottom portion. It can hold at least one of a first finishing panel at a first pre-determined angle to the immoveable panel, wherein the holding is by 

means of sliding the at least one of a first finishing panel into a first groove configured in one or both of the top portion and the bottom portion. It can 

be conjoined to at least one another baffle, wherein the conjoining is by means of a protrusion configured on top portion of the at least one other 

baffle, the protrusion configured to slide into a corresponding second groove configured in the bottom portion of the baffle. The holding and the 

conjoining can as well be by means of snap fitting and magnetic holding. 
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and Technology 
      Address of Applicant :1, Knowledge 

Park, Phase II, Greater Noida, Uttar 

Pradesh 201306 Uttar Pradesh India 

(72)Name of Inventor : 

   1)Anant Vikram Singh 
 

(57) Abstract : 

Present invention relates to automatic smart lock. Wherein proposed Smart locks give users the capability to control multiple numbers of doors at 

once and the user doesnÊt even have to touch the door (8). All the user has to do is send a command and the door will automatically open or close 

according to the userÊs command through a servo motor (7) action. These locks are un-hackable as these locks are not connected to the internet. 

Following invention is described in detail with the help of Figure 1 of sheet 1 showing the block diagram of smart lock, Figure 2 of sheet 1 showing 

the head unit and Figure 3 of sheet 2 showing the daughter unit. 
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(57) Abstract : 

Present invention provides a blackboard chalk duster with rotatable cotton plate and internal cleaning system. The proposed duster is to be designed 

in two variants, one with manually operated cotton plate brushing system and other duster with motorized cotton plate brushing system. It has long 

lifespan as it uses cotton plate which can erase from front as well as back side. It has internal brushing and dust collecting system, so that dusts do not 

spread in air or on ground. Brush plate is attached inside the Duster body to rub dust out of cotton plate and a dust collecting slot for collecting chalk 

dust and can be slided out of body to empty the dust. 
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   2)KAPOOR SEEMA 
 

(57) Abstract : 

IMPROVED CALCIUM ORTHOPHOSPHATE FOR BIOMEDICAL APPLICATIONS AND METHOD THEREOF The present invention 

discloses a potassium and silicon co-substituted mesoporous multiphasic calcium orthophosphate ((Ca10-xKx(PO4)6-y(SiO4)y(OH)2-x-y), where, 

x=y=0.2) for biomedical applications. The said calcium orthophosphate is synthesized by substituting potassium and silicon ions in optimal 

concentrations in calcium orthophosphate. The combination of potassium and silicon facilitates bone repair and regeneration. The said calcium 

orthophosphate has marked antibacterial activity against Escherichia coli (g-), Bacillus subtilis (g+) and Staphylococcus aureus (g+) strains. The 

calcium orthophosphate of the present invention can be used as a bone scaffold, bone void filler, bone cement, coating or constituent of 

biocomposites and for drug and gene delivery, etc.  
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(57) Abstract : 
Ba1-xCa xTiO3 relaxor material for x = 0.10, 0.15, 0.20, 0.25, have been fabricated by a hydrothermal method. Pure-phase X-ray diffraction patterns were observed 

and the samples have a phase with a tetrahedral structure at room temperature for all the compositions. FESEM image of Ba1-xCa xTiO3 powder shows uniform 

morphology with the increment of Ca element. Small grains with average grain sizes of 30±5nm uniformly distributed over the mesocrystals. Dielectric measurements 
indicated diffused phase transition behavior for x = 0.10, 0.15, 0.20, 0.25. Increasing the Ca content improved the diffusivity of relative permittivity ὑr at high 

temperatures. Values of Tm increased with increasing x, For x = 0.10 0.25, the Tm values increased from 120ÁC to 140ÁC. The peak ὑr values decreased from >5700 at 

x = 0.10 to 4307 at x = 0.15. The relative permittivity increased to 4548 for x = 0.20 and after that again decreased for x=0.25 have ὑr=3894.The transition temperature 
(TC) of Ba0.80C 20TiO3 is high (1380C) with the comparison the composition Ba0.90C 10TiO3. In the comparison of other, the composition Ba0.90Ca0.10TiO3 

reveals strong results. It has dielectric permittivity (ὑ) 5741Ñ200 at the low value of loss tanŭ = 0.009Ñ.091along with the transition temperature (Tc) at 131Ñ2 shows 

diffusivity 1.27±3<2 and activation energy 0.521±.015. 
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(57) Abstract : 

The multi-helical reactor is demonstrated as an integrated process unit both for liquidliquid extraction and phase separation. Multi-helical reactor, and 

compact module consisting multiple multi-helical reactors are fabricated by a novel method. The method fetches for fabrication of reactors with zero 

helix angle, which is unique in PDMS materials. Alternatively, all these reactors can be fabricated by 3D printing in hard polymers with necessary 

structures on helical flow paths as needed for the process application. The developed reactor, and module can be alternatives for mixer-settler at 

laboratory and industrial scale liquid-liquid solvent extraction and/or stripping applications in both chemical and bio-chemical engineering. 

Particularly, the invented manual method is supportive for fabrication of channels of shape Y, X, H etc. in PDMS materials. The same method can be 

extended for fabrication of other channels/ vessels / reactors of 2D, 3D and any arbitrary shape in PDMS or any other similar polymer, that can be 

cross-linked from liquid state to soft/hard solids. 
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(57) Abstract : 

This invention relates to a process for mass multiplication and long-term storage media for Trichoderma species on jaggery amended rice husk 

biochar that can be directly used for seed and soil application and avoid the tedious steps of drying, grinding, sieving and mixing of mass multiplied 

bioagent. Improved bio-efficacy of biochar-based Trichoderma formulation under field condition may be attained as higher and increased 

Trichoderma growth (10 cfu/g biochar) was observed under storage. The present technology would greatly facilitate utilization of easily available 

agri-wastes for inexpensive and efficient production of bioagent formulation. 
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(57) Abstract : 

A medium composition for low cost culture of fresh water microalgae (Scenedesmus spp.) for commercial biomass production, said medium 

comprising urea as source for nitrogen in a molar concentration of 0.8-3.5mM, Di-potassium hydrogen Phosphate anhydrous, as a source of 

phosphorous in a molar concentration of 0.1-0.5mM, Calcium chloride dihydrate, as a source of calcium in a molar concentration of 0.1-0.6mM, 

Magnesium sulphate heptahydrate, as a source of magnesium in a molar concentration of 0.1-0.4 mM, citric acid anhydrous in a molar concentration 

of 0.2-1.0mM and ammonium iron (III) citrate in a molar concentration of 0.02-0.08mM. 
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(57) Abstract : 

Formula I, wherein X- is selected from acetate, chloride, or bromide. Further the present disclosure provides a tellurium precursor of Formula II 

Formula II. Additionally, convenient methods for obtaining the single source precursor of Formula I and the tellurium precursor of Formula II are 

provided. 
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